
CENTRAL ADMINIsTkATIVE TRIBUNAL 
'GUWAHATI BEN( 

GUWAHATh0 

(DESTRUCTION OF' RECORD RULES,1990) 

LGT. 

• 

	

	3/ 	 '. 
No....  

0 	 R.Pic.P NO..... ........ ........  .....t 

Orders 	 I... 

Judgment/Order 	 ..... 
Q)-AJV, 	Sc 	7 

Judgment & Order dtd ................... Received from H.C/Suprezne Court 

4. '  

........ 

 

• 111 .S. .i . ... 	T)t24Ji&. 	. 	 . Pg. . . ir 1 -. .... .... . .. . . . tO... 	• • 

RejOinder1 .................. ••..... • .............. ...•. 

Repl)r .............. ........................................ 

10. Any other Papers ........................ ...........  

1 1>.I''1erxio of Appeararlce...fl... ... .,..,.. ..................,......'.....•..,.. i,....,.•,.... 4........ 

Additional Affldavit ..... ........... ,.. 

1 Jritten 

Arriendexiient Reply by Respoxdents............................. 	.. .. .. .... 

Arrlendnlent Repl)r filed by the Applicant.. . 

Cotinter 

SEcTION OFFICER JudL). 



IL  
( 

• - 	

S E C RU L —4 
) 

CT.L ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

GUHATI 
, •... 

/ ORDER SHE ET  

O?lginaj Application No 
Misc. 

•'' '%:I 

: 

\/ (cL 

04, 

Mj 

Contempt Petition No. 

R e iie W , Applicatio n  N. , 

Rpplica 	(s) 

—Vs- 
Respondent  

hdjcate for tepp1jcat (s) 

\  Advocate For the ResPon 	 -vc. 1kdent() 

Cc\$c 

clies of the Registry f 	Date 	
Order 'of th Triburaç 

23.9.042  

as to why this application shall 

not be admitted, Returnable by 

four weeks. 

Alsø issue notice tø-høy 

• 	 00 f2 32.. cause as to why interim order as 
vo -prayed for shall not be granted. 	H 

Mr..Deb Roy, 	learned Sr,C.G.S.'IC. 

-J 	accepts notice. Returnable by 

26.9.02. 

List on 26.9.02 for show 

cause. 
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.9.02 	Beard Mr, U.B. Saha, ioarne 

counsel for thc applicant. assisted b Mr. 

4..Mithra, learned coune1 at lonr th. 
-riler, noticEs ware issue2 on 

res ndents to show cause as to wiy an 
• 	inte'. n order woull 	t he p jsed. NO 

return 	Ear filed, 

• 	 nsidering the acts and circums 
• 

	

	tances of t e case and a so the nature 
of the order •or trans r and posting of 

the applicant, the op4ratior1 of the impugn 

2(1 ox'er u4ted 1 .9.u02 shall 

respøndents 8ubmit s return on or 

bere 10.10.200. Th matter shall again 

be posted for a ission on 10.10.2002. 

In view of th 	sp.msio of 1 	.irpugneU 
* 	orthr the re pondents are 

allow theppiicant to work in his ost 
prior to posting. 

The respondents ry 

modi .cation of the order .th th \ mntime. 
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26.9.2002 	Heard Mr.U.B.Saha, learned 'Sr. 

* 	 ounse1 for the applicant assisted by Mr, 

M.Iç.Mishra. learned counsel at length. 

Earlier notices were issued on the respon-

dent' to shoi cauo ab to why an interim 

ordr would not be passed* No return so 

far is filed. 

Cflsiderina the facte,  and circum-

stances of the case and Xalso the nature 
of the order for transfer and posting of 
the applicant and. other attendinq circum-

stances, ve are of the opnior that an 

irtrirn order is called for. 	&ccdinz- 

ly orer upon the r 	ncer1te to }:ep in 

abeyance the irpuqned Memo No .Vlg/l-4/ 

2002200 dated 1099002 transftr irg the 

p1ieat from Agar tala • The impuried 

ordor 
 

of triw.r shall LarinalU, suspended 

in th meantii. 

Lc t the rpondents submit its 
ob1ectio7/statenent in wxiting if any. The 
tc1e 5h.L1 be posted agiAn, oni 10.10.2002 

r athi.sn - d ± 	Jir orer. R( it 

respondents to 

come up LQrr 	t.Lon/vtjcn of the 

irterin orcr i. they are so 	tsed. 

Member 	 Vice-Chirniarj 

(ft c/4t tL0 

2- - - 

felt c. C 
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1100.02 	Judgament delivered in open 

Court, kept in separate sheets. The 

application is dismissed in terms of 

the order, No order as to costs, 

flembez, 	 i  
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fl 
Thnjon of India and others 

Mr A Deb Roy, Sr. C.G.S.C. and 
Mr. BIC. Pathak, Addi. C.G.S.C. 	 2DVC7 - TC 	TFIL 
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IIEON'BLE MR JUSTICE D.N. CHOWDHURy, VICE-CHAIRMAN 

TE. H aJBLE  MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

Nhether Reporters of local papers may be allowed to see 

the judcrrient 7 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.307 of 2002 
Original Application No.308 of 2002 
Original Application No.309 of 2002 

And 
Original Application No.310 of 2002 

With 
Misc. Petition No.133 of 2002 (In O.A.No.307/2002) 

Date of decision: This the 11th day of October 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

0.A.No.307/2002 

Smt Aniva Dutta, Postal Assistant, 
Wife of Sri Tirthankar Chowdhury, 
Joynagar, Agartala. 

O.A.No.308/2002 

Sri Janardhan Debnath, Postal Assistant, 
Resident of Sripalli, Badharghat, 
Arunchatinagar, Agartala. 

0.A.No.309/2002 

Sri Haru Dasgupta, Postal Assistant, 
Resident of Bhattapukur, 
Arunchatinagar, Agartala. 

0.A.No.310/2002 

Smt Ajita Dutta, Postal Assistant, 
Wife of Sri Prabal Dutta, 
Jagannath Ban. Road, Agartala. 	......Applicants 

By Advocates Mr U.B. Saha, Mr M.K. Misra and 
Mr D.C. Nath. 

- versus - 

~~v 

The Union of India, represented by the 
Secretary, Ministry of Communication, 
Government of India, 
New Delhi. 
The Director General, Posts, 
Dak Bhawan, New Delhi. 
The Chief Postmaster General, 
North Eastern Circle, Shillong. 
The Director of Postal Service (Head Quarters), 
Office of the Chief Postmaster General, 
North Eastern Circle, Shillong. 
The Director, Postal Services, 
Agartala Division, Agartala. 
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Smt Trishaijit Sethi, 
Wife of Sri K.S. Sethi, 
Director of Postal Services, 
Agartala Division, Agartala. 
Sri Lalhluna, 
Director Postal Services (Head Quarters), 
Office of the Chief Post Master General, 
Shillong. 
Sri B.R. Haldar, 
Asstt. Director, 
Office of the Chief Post Master General, 
Shillong. 	 ......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C. and 
Mr B.C. Pathak, Addl. C.G.S.C. 

ORDER 

CHOWDHLJRY. J. (v.C.) 

The issue is identical in all the four O.A.s 

concerning the legitimacy of the impugned order dated 

10.9.2002 transferring the four applicants from Agartala 

Postal Division. The text of the order is reproduced 

below: 

'The Chief Postmaster General, North Eastern 
Circle, Shillong hereby ordered the 
transfer/posting of the following officials of 
Agartala Postal Division under Rule 37 of P&T 
Manual Vol.IV to have immediate effect and in the 
interest of service. 

Si. Name of official and 	Postal Division to 
No. Present place of post- 	which posted on 

ing 	 transfer 

Shri Janardhan Debnath, Meghalaya Division 
PA, Agartala HO 
Shri Haru Das Gupta, 	Meghalaya Division 
PA, Agartala HO 
Smti Aniva Dutta, PA, 	Dharmanagar Division 
Agartala HO. 
Smti Ajita Dutta, PA, 	Dharmanagar Division 
0/0 DPS Agartala 

The above four (4) officials who are being 
transferred out of Agartala Postal Division should 
be relieved within 14th September 2002 positively. 
If they are not relieved within the stipulated 
date, they will be deemed to have been relieved. 
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The Sr. Supdt. of P.0.s, Meghalaya Division, 
Shillong will immediately issue the posting order 
in respect of Shri Janardhan Debnath and Shri Haru 
Das Gupta. The Supdt. of P.O.s, Dharmanagar 
Division will also immediately issue the posting 
order in respect of Smti Aniva Dutta and Smti 
Ajita Dutta.' t  

The applicants assailed the order of transfer as 

arbitrary, discriminatory and unlawful vitiated by 

improper exercise of power. 

2. 	In view of the commonality of the factual matrix, 

the facts mentioned in 0.A.No.307 of 2002 are referred 

to hereinbelow for the purpose of adjudication of all the 

four applications: 

The applicant in 0.A.No.307/2002 claimed to be the 

Treasurer of the Agartala Division, Branch of All India 

Postal Employees Union, Group C; the applicant in 

0.A.No.308/2002 similarly claimed to be the President of 

Agartala Division, Branch of All India Postal Employees 

Union, Group C; the applicant in O.A.No.309/2002 claimed 

to be the Divisional Secretary of Agartala Division, 

Branch of All India Postal Employees Union, Group C and 

the applicant in 0.A.310/2002 claimed to be the Vice-

President of Agartala Division, Branch of All India 

Postal Employees Union, Group C. The applicants inter 

alia pleaded about the General Strike of Postal Employees 

that took place from 5.12.2000 to 18.12.2000 for 

fulfilling the economic demand of the employees of the 

Postal Department. It was also stated that the 

aforementioned strike was declared illegal by the 

authority, but due to mass employees participation, the 

authority could not initiate any disciplinary action 

against the Postal Employees including the applicants. 

The respondent No.6 joined as a Director of Postal 

Services, Agartala Division on 20.12.2000. According to 

the....... 



the applicants the respondent No.6, on her joining as 

such tried to interfere in the Trade Union activities of 

the applicantts Association/Union work and threatened the 

Postal Groups C and D employees, who are the members of 

the Union. The applicants also referred to the incident 

that took place on 5.8.2002. It was also pleaded that on 

29 and 30 July 2002 the respondent No.6 as Director, 

!Postal Services, Agartala Division issued chargesheetsto 

Shri Mrinal Kanti Das, Postal Assistant and Shri Kanti 

Ranjan Debbarma, Deputy Pdst Master, Agartala Head 

i.,Office. It was stated that for the aforementioned action 
of the respondent No.6 the general employees of the 

Postal Department, Agartala Division expressed their 

unhappiness. According to the applicants a delegation of 

ten members of the All India Postal Employees Union Group 

and D and National Union of Postal Employees Group C 

and D met the respondent No.6 in her Chamber at 11.00 

CAith

.M. under the leadership of the applicants and others 

 a request to withdraw the chargesheets issued under 

iT-he relevant rules against the two employees. The 
irespondent No.6 misbehaved with the Union leaders 
1including the applicants and threatenedthem at the 
iscussion. 	The 	applicants 	also 	referred 	to 	a 

ill  Lmmunication dated 6.8.2002 sent by the respondent No.6 

ddressed to the Chief Secretary, Government of Tripura. 

kccording to the applicants the allegations made by the 

iespondent No.6 against the applicants and the associates 

i.n the letter,  dated6.8.2002 were false and fabricated 

and the same was done only to harass the applicants and 

he members of the Union to dissuade them from continuing 

with their Union activities for the interest of the 

Postal .......... 
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Postal employees. It was also pleaded that on the 

information received from the respondent No.6, theChief 

Post Master General, N.E. Circle, Shillong sent two 

officers, namely the Director, Postal Services (HQ), 

Office of the Chief Post Master General and an Assistant 

Director of the Office of the Chief Post Master General 

for an enquiry about the alleged incident that took place 

on 5.8.2002. The two officers came to Agartala on 

29.8.2002 and discussed with the applicant and other 

employees who were in the delegation at the time of 

discussions in the chamber of the respondent No.b. 

According to the applicants after enquiry nothing was 

found, however, surprisingly by the impugned order dated 

10.9.2002 the applicants were illegally transferred. 

Hence the present applications assailing the impugned 

order of transfer as violative of Rules 37 and 37A of the 

P&T Manual and F.R. 15. The applicants also assailed the 

order of transfer as arbitrary, discriminatory and 

malafide and contended that the said order was not passed 

in public Interest. 

3. 	We issued notice on the respondents on 23.9.2002 

and also issued notice as to why interim order should not 

be granted. On the returnable date, i.e. 26.9.2002 we 

passed an interim order keeping in abeyance the impugned 

Memo dated 10.9.2002 and ordered the respondents to 

submit written statement/objection in writing. 

Accordingly, the matter was posted to 10.10.2002 for 

admission. The respondents submitted written statement 

opposing the applications and also submitted a Misc. 

Petition No.133/2002 in O.A.No.307/2002 praying for 

vacation and/or modification of the interim order dated 

26.9.2002. 



4. 	We have heard Mr U.B. Saha, learned Sr. counsel 

for the applicants, assisted by Mr M.K. Mlsra, Advocate, 

at length. We have also heard Mr A. Deb Roy, learned Sr. 

C.G.S.C. as well as Mr B.C. Pathak, learned Addl. 

C.G.S.C. appearing on behalf of the respondents. The 

learned Sr. counsel for the applicants took pain in 

placing before us the materials on record in support of 

his case. The learned Sr. Counsel also referred to the 

provisions of Rule 37 of the P&T Manual as well as the 

provisions of F.R. 15 and 22. Referring to the factual 

constituents, the learned Sr. 1counsel. for the applicants 

submitted that the impugned order was passed as a measure 

of punishment and the alleged allegations mentioned in 

the complaint were the foundation of the order of 

transfer which was per se punitive in character. The 

learned Sr. counsel submitted that the order of transfer 

was grounded on malafide and extraneous considerations 

and therefore, the same was liable to be set aside and 

quashed. The learned Sr. counsel had also drawn our 

attention to thejudgment rendered by the Ahmedabad Bench 

of the Tribunal and submitted that the Ahmedabad Bench by 

judgment and order dated 21.12J3955 in O.A.Nos.250, 267, 

268 of 1994 and like cases held that the department 

itself had kept in abeyance the operation of Rule 37 

itself and therefore, the impugned order of transfer in 

those cases were set aside and quashed. The learned Sr. 

counsel also referred to the decision rendered by the 

Gauhati Hgih Court in Lilaram Bora Vs. Union of India and 

others, reported in 1982 (1) GLR 366; Ramzan Ali Ahmed 

Vs. Taiyab AU. Ahmed, reported in 1998(2) GLT 242 and 

Nikunja Ch 	Deka Vs. 	Assam Agricultural 	University 	and 

others, reported in 1992 	(2) GLT 555. 
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The learned counsel for the respondents opposing 

the claim of the applicants referred to the facts 

mentioned in the written statement as well as to the 

Misc. petition No.133/2002 praying for vacation of the 

interim order. The learned counsel for the respondents 

submitted that the impugned order of transfer was passed 

due to administrative exigency so that the administration 

could run smoothly and subserve the public interest. Mr 

A. Deb Roy, lerned Sr. C.G.S.C., stated that the transfer 

of a Government servant is an incidence of the service 

and that a Government servantdo.es  not possess a right not 

to be removed from a place of posting. The Tribunal 

inexercising power under Section 19 of the Administrative 

Triobunals Act, 1985 is not to act as an Appellate 

Authority. Mr B.C. Pathak, learned Addl. C.G.S.C., 

referring to the fact situation, submitted that the 

impugned order was passed on administrative grounds and 

since the said order was not violative of the statutory 

rules or consitutional provisions, the Tribunal would 

refrain from interfering with the administrative decision 

passed by the authority bonafide. Mr B.C. Pathak also 

sought to distinguish the cases referred to by the 

learned Sr. counsel for the applicants. 

Transfer is always understood and construed as an 

incidence of service and therefore, it does not result in 

[ any alteration of the conditions of service. F.R. 15 (a) 

empowers the authority to transfer a Government servant 

from one post to another; provided that except- (1) on 

account of inefficiency or misbehaviour, or (2) on his 

written request, a Government servant shall not be 

transferred substantively to, or, except in a case 

covered ........ 
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covered by Rule 49, appointed to officiate in a post 

carrying less pay than the pay of the permanent post on 

which he holds a lien, or would hold a lien had his lien 

not been suspended under Rule 14. But then, all powers 

must conform to the norms enshrIned. in Article 14 of 

the Constitution of India. Non-arbitrariness is an 

essential ingredient of Article 14 of the Constitution. A 

malafide exercise, of power or for that matter arbitrary 

exercise of power or a transfer order passed .malafide is 

obviously unlawful. The order is to be tested in the 

context of the fact situation. Chapter 1.1 of the P&T 

Manual Vol.IV regulates the transfer and posting. Under 

Rule 37 all officials of the department are liable to be 

transferred to any part of India unless it is expressly 

ordered otherwise for any particular class or classes of 

officials. Transfers should not, however, be ordered 

except when advisable in the interests of public service. 

Postmen, village postmen and Class IV servants should 

not, except for very special reasons, be transferred from 

one district to another. All transfers must be subject to 

the conditions laid down in Fundamental Rules 15 and 22. 

Under Rule 37-A transfers should generally be made. in.. 

April of each year so that the education of school going 

children of the staff is not dislocated. In emergent case 

or cases of promotion these restrictions will naturally 

not be applicable. 

7. 	Mr U.B. Sahar, the learned Sr. counsel for the 

applicants particularly emphasised the complaint lodged 

by the respondent No.6 by her communication dated 

6.8.2002 addressed to the Chief Secretary and also to the 

note submitted by the Inquiry Officer and the Director of 

Postal Services dated 5.9.2002. It would be appropriate 

in ......... 
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in this context to refer to the communication dated 

6.8.2002 submitted by the respondent No.6 to the Chief 

Secretary, which reads as follows: 

"This is to report to you the ugly incident 
involving gherao and assault on Director Postal 
Services, Agartala on 5th August 2002: 
On 5th Aug I went to my office at around 10 A.M. A 
little thereafter, the union leaders, Mr Janardan 
Debnath and Mr Haru Dasgupta and others came to my 
chamber and demanded that the charge sheet issued 
by the department to Shri Kanti Debbarma Deputy 
Post Master, must be withdrawn immediately as he 
is due to retire soon. I explained that thepower 
to withdraw a charge sheet is vested with the 
Chief Post Master General (Chief PMG) who is at 
Shillong. They were however very vociferous and 
insistent, upon which I suggested that a 
representation may be submitted which I could 
forward to the Chief PMG for necessary action. 
They refused to do so, and insisted upon me to 
withdraw it at once. 
At this stage, I spoke on phone to the Director 
Postal Services (HQ) in the 0/0 Chief PMG Shillong 
who also spoke to Shri Janardan Debnath explaining 
to him that they may submit a representation to 
his office through the DPS Agartala. To this also, 
they did not agree and became more agitated and 
started shouting slogans and using objectionable 
language. 
Thereafter (another 5 minutes or so) I got up and 
walked towards the door. Shri Haru Dasgupta and 
another employee (an Extra Depttl Stamp Vendor - 
union leader of the ED Agents- posted at 
Secretariate Post Office whose name I can't 
recall) blocked the door physically, and two 
ladies Smt Aniva Dutta and Smt Ajita Datta held me 
by the upper arms and dragged me into another 
room. I was so taken aback, that I screamed 
loudly, crying for help. Nevertheless, they forced 
me into a corner of the room and illegally 
detained me there. 
I also saw that outside my chamber, in the 
corridor, there were about 100 odd people 
stationed. In this room several ladies and men 
gheraod me. Mr Haru Dasgupta repeatedly taunted me 
and gave inciting speeches against me with 
wrongful and malicious statements. From time to 
time, Shri Janardan Debnath would come to me and 
give ultimatum to sign the papers for withdrawing 
the charge sheet. He said that as soon as I sign 
it, I will be allowed to go. 1 just kept quiet 
each time. 

I then went towards the window and on seeing some 
police constables below, I shouted and screamed 

, for help, beating the window grills with my hands 
to draw their attention. I may mention that the 
West Police Station is right opposite the Head 
Post Office and the office of DPS, but no one came 
from the police station to help. At this Mrs Aniva 
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Datta told me caustically 'Madam, this is Tripura. 
No police will come to help you' I suppose this 
statement speaks volumes about the state of 
affairs. 
At around 1-30 P.M. again, Mr Janardan Debnath 
came up to me and said to me in a confidential 
tone that the situation is reaching boiling point 
and if I don't sign the papers immediately, it 
will explode and no one will be in a position to 
protect me from the crowd outside. 
Gradually, the situation changed for the worse. 
The postal staff started leaving the room and in 
their place dangerous looking men and women 
gathered around me. I sensed that the situation is 
becoming more tense and mortally dangerous for me, 
so when Mr Janardan Debnath came to me again, I 
requested to be allowed to speak to the Chief PMG 
so that I may be able to sign the papers for 
withdrawal of the charge sheet. Thereafter, I 
spoke to the Chief PMG who at first did not agree. 
It was only after I convinced him that I was in 
grave danger, he said that I could sign whatever 
was necessary for my safety and security. I then 
signed the papers withdrawing the charge sheet, 
and only then, was I allowed to go. 
I am deeply tormented and shocked by this incident 
and appeal to your kind self to take necessary 
action in the matter. The safety and security of 
the Centri govt. officers posted in Tripura is the 
responsibility of the State Govt. In fact, I fear 
for my life and that of my family including my two 
small children, and I humbly submit for necessary 
security for self and family. It is due to this 
deep sense of fear and shock and fearing for the 
safety of my children that I have not lodged a 
formal FIR with the police. As a lady officer 
serving with sincerity and dedication in this far 
flung North Eastern Region of the country and 
working hard to improve the Postal Services in the 
State, this incident came as the most fearful 
inghtmare to me." 

The learned Sr. counsel for the applicant also brought to 

our notice the communication sent by respondent No.6 

addressed to the Chief Post Master General, N.E. Circle, 

Shillong drawing the attention of the Chief Post Master 

General. In the aforesaid communication, the respondent 

No.6 reported her version of the events that took place 

on 5.8.2002. In the said communication the respondent 

No.6 only reflected the apprehension of the Dirctor of 

Postal Services, Agartala (respondent No.6) because of 

the events that took place. Admittedly, the Union leaders 

who.......... 
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who approached the respondent No.6 on 5.8.2002 demanded 

for withdrawal of the chargesheet issued against one of 

the Deputy Postmaster, who was due to retire soon. In the 

communication the respondent No.6 also narrated what 

transpired on that day which was similar to that 

reflected in her communication addressed to the Chief 

Secretary on 6.8.2002. Some of the passages of the 

communication addressed to the Chief Post Master General 

are reproduced below: 

I explained that the 'disciplinary cases' are 
totally beyond the puriew of the unions and 
moreover the power to withdraw a charge sheet is 
vested with the Chief PMG who is at Shillong. They 
were however very vociferous and insistent, upon 
which I suggested that a representation may be 
submitted which I could forward to the Chief PMG 
for consideration. They refused to do so, and 
insisted upon me to withdraw it at once and their 
protests also starting taking an ugly turn. 

Thereafter (another 5 minutes or so) I got up and 
walked towards the door. Shri Haru Dasgupta and 
another employee (an Extra Depttl(GDS) Stamp 
Vendor- union leader of the ED Agents- posted at 
Secretariat Sub Post Office whose name I can't 
recall) blocked the door physically, and two 
ladies Smt Aniva Dutta (who works in Accounts 
branch of Agartala HO) and Smt Ajita Datta 
(Divisional office) held me by the upper arms and 
dragged me into another room. I was so taken 
aback, that I screamed loudly, crying for help. 
Nevertheless, they forced me into a corner of the 
room and illegally detained me there. 

I also saw that outside my chamber, in the 
corridor, there were about 100 odd people 
stationed. In this room several ladies and men 
gheraoed me. Mr Haru Dasgupta repeatedly taunted 
me and gave inciting speeches against me with 
wrongful and malicious statements. This continued 
for quite some time. From time to time, Shri 
Janardan Debnath would come to me and give 
ultimatum to sign the papers for withdrawing the 
charge sheet. He said that as soon as I sign it, I 
will be allowed to go. 
I then went towards the window and on seeing some 
police constables below, I shouted and screamed 
for help, beating the window grills with my hands 
to draw their attention. I may mention that the 
West Police Station is right opposite the Head 
Post Office and the office of DPS, but no one came 

from...... 
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from the police station to help. At this, Mrs 
Aniva Datta told me caustically 'Madam, this is 
Tripura. No police will come to help you.' I 
suppose this statement speaks volumes about the 
state of affairs. 
At around 1.30 P.M. again, Mr Janardan Debnath 
came up to me again and said to me in a 
confidential tone that the situation is reaching 
boiling point and if I don't sign the papers 
immediately, it will explodeand no ne will be in 
a position to protect me from the crowd outside. 

Mr Saha also referred to Annexure F, annexed in 

M.P.No.133/2002. The same was a communication dated 

9.8.2002 addressed to the Chief Postmaster General, N.E. 

Circle, Shillong by the Member (Personnel). By the said 

communication the Member suggested certain remedial steps 

like cancellation of any orders got signed/issued from 

DPS under duress and threat. Mr Saha submitted that by 

the said communication, the authority, in fact directed 

the appropriate authority to take punitive measure 

against the applicants. No such direction is discernible 

from the said communication. The said communication only 

reflects the reaction in response to the events that took 

place on 5.8.2002. The Member (Personnel) only offered 

some of his suggestions. As a matter of fact the 

authority on its own also caused an enquiry into the whole 

matter as reflected in Annexure B of the written 

statement. The administrative enquiry only posited the 

I factual situation as was found by the Inquiry Officer. 

The said enquiry was not relating to any enquiry on 

misconduct. It was only an enquiry on the events that 

took place on 5.8.2002, which was reported by the 

respondent No.6. 
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9. 	The order of transfer was passed on administrative 

exigency to bring order and harmony. The order in 

question, in the fact situation cannot be held to be an 

order that was passed as a punitive measure. In Lilaram 

Bora (Supra), the High Court interferred because the 

order of transfer was made based on the complaint which 

was the foundation of the order. The aforesaid case was 

distinct from the present case. Here the applicants were 

transferred on administrative grounds. In Lilaram Bora's 

case the High Court had succinctly observed that had 

there been a case of undesirability of the applicant's 

stay at the Gauhati Airport for administrative reason 

(harmony among the staff posted at one place.....), the 

conclusion might have been different as was indicated in 

the judgment. No law requires an employee to be heard 

before his/her transfer for the exigencies of administra-

tion. Reference Director of School Education, Madras Vs. 

0. Karuppa Thevan and another, reported in 1996 (1) SLR 

225 (226). Admittedly, the transfers of the applicants 

are not in violation of F.R. 15 and 22. So long a 

transfer is made on account of exigency of administration 

and not from a higher post to a lower post the transfer 

would be a valid one and not open to attack on. the ground 

of Articles 14 and 16 of. the Constitution of India. 

(Reference: E.P. Rayappa Vs. State of Tamil Nadu, 

reported in 1974 (2) SLR 348). The transfer did not 

involve any reversion to attract interference by the 

Tribunal. The impugned order of transfer was seemingly 

passed bonafide and no discernible grounds are assigned 

to contradict the bonafide. We are also not pursuaded to 

accept the arguments of Mr Saha to the effect that Rule 

37 is no more in operation. Mr Saha did not dispute that 

no ...... .... 
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no such order was passed by the authority deleting Rule 

37 from the statute rules. The decision rendered by the 

1Ahmedabad Bench of the Tribunal in O.A.No.250/1994 and 
l i  

like cases referred to by Mr Saha are distinguishable on 

'facts. As per the judgment, the transfers were not within 

their own cadre and within the limits prescribed for such 

cadre. The decision rendered by the High Court in Nikunja 

Dekas case (Supra) involved a transfer passed malafide 

since the petitioner in that case was not in the good 

books of the Vice Chancellor and the Vice Chancellor 

wasnted to get rid of him from the campus at Jorhat. The 

case referred in Ramzan All Ahmed (Supra) is a case on 

facts. Transfer of the appellant in the said case 

jeopardised the applicant's tenure of service. That was a 

case in which the transfer was made from a non-plan 

school to a plan school. That was also a proven case of 

colourable exercise of power. 

8. 	Mr U.B. Saha, the learned Sr. counsel for the 

applicants, also submitted that each of the applicants 

are office bearers of the Union and as per the policy of 

the Government the applicants ought not to have been 

transferred out from Agartala. The learned Sr. counsel 

also submitted that the applicants only sought to 

ventilate their grievances and that all of them acted in 

discharge of their trade union activities. We find it 

L.
difficult to accept the plea of Mr Saha justifying its 

right. There are more ways of killing a cat than by 

chocking it with cream. Trade Union activities is also to 

be confined within the parameters of law by which each 

citien is protected. Trade activities are not above law, 

such stir are also required to conform to law, keeping in 

mind the peace and dignity of each individual. The 

official ............ 
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official guidelines guide, law only binds. On the given 

facts and circumstances, the authority only took the 

impugned measure to bring peace and harmony in the 

establishment. 

Though we uphold the order of transfer on the 

facts and circumstances of the case, we have given our 

anxious consideration on the plea of the applicants, 

namely Smt Aniva Dutta in O.A.No.307 of 2002 and Smt 

Ajita Dutta in O.A.No.310 of 2002. Both the applicants 

are ladies who are having their families at Agartala. In 

the circumstances, we are of the opinion that those two 

applicants, namely Aniva Dutta and Ajita Dutta may submit 

their representations ventilating their grievances before 

the competent authority and if they make such 

representations within two weeks from the date of receipt 

of this order, the authority may sympathetically consider 

their grievances and pass appropriate order, keeping in 

mind the administrative exigencies. In such eventuality, 

the authority, shall consider their representations 

preferably within a month from the: date of receipt of 

such representations. Till completion of the aforesaid 

exercise in respect of the applicants in O.A.No.307/2002 

and O.A.No.3l0/2002, the stay of the order of the 

transfer shall continue in respect of those two 

applicants. 

Needless to recite that the Courts or Tribunals 

are not Appellate Forums to decide on transfers of 

officers on administrative grounds. As was observed by 

the Supreme •Court in State of M.P. and another Vs. S.S. 

Kourav, reported in (1995) 3 SCC 270; "It is for the 

administration............. 
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administration to take appropriate, decision and such 

decisions shall stand unless they are vitiated by 

malafides or extraneous consideration without any factual 

background.' 

On evaluation of the facts and the factual matrix, 

we are of the opinion that the impugned order of 

transfer was passed on administrative ground and the 

same was passed bonafide. The impugned transfer order is 

not vitiated by arbitrariness or malafide exercise of 

power. 

13. 	Subject to the observations made above, the 

applications stands dismissed and the interim order dated 

26.9.2002 stands vacated in respect of O.A.No.308/2002 

and O.A.NO.309/2002. 

NO order as to costs. 

t. 
	 I 

K. K. SHARWA5'- ' 
	

D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

n km 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL : GUWAHATI BENCH 

Original Application 	 of 2002 

Smt Aniva Dutta, Postal Assistant 

Wife of Sri Tirthankar Chowdhury 

Joynagar 

Agartala-79900 1 	
Applicant 

VERSUS 

Union of India 

represented by the Secretary to 

the Ministry of Communication 

Government of India 

NewDeihi - 110001 

The Director General, Posts 

DakBhawan 

New Delhi- 110 00 1 

The Chief Postmaster General 

North Eastern Circle 

Shillong - 1 

4.. The Director of Postal Services (Head Quarters) 

Office of the Chief Post Master General, 

North Eastern Circle 

Shillong- 1 

	

5. 	The Director, Postal Services 

Agartala Division, 

Agartala-799001 

	

6, 	Smt Trishaijit Sethi 

Wife of Sri K. S. Seth 
Director of Postal Services 

Agartala Division 

Agartala-799001 
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Sn Lathiuna, 

Director Postal Services (Head Quarters) 

Office of the Chief post Master General 
Shillong- 1 

8. 	Sri B. R. Haldar 
	 11 

Asst. Director 

Office of the Chief Post Master General 
Shillong- 1 

Respondents 

DETAILS OF APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE IS MADE 

The application is directed against the office Memo No. viz/1-4120022003 dated 
10.09.2002 issued by the Director of the Postal Services (Hq.), office of the Chief 
Post Master General, Ne Circle, Shillong. 

JURISDICTION OF THE TRIfflJNj 

The applicant declares that the subject matter of the order against which she wàns 
redressal is within the jurisd iction of the tribunal. 

LIMITATION 

scribed in Section 21 of the Administrative Tribunal Act, 1985. 
The applicant further declares that the application is within limitation period as pre- 

4. 	FACTS OF THE CASE 

4.1 That the applicant is a Citizen of India and working under the Department of Post of 

Union of India and at present working at office of the Postmaster, Agartala Head Post 
Office, Agartala. 

4.2 That the applicant was appointed on 30. 07. 1979 as Postal Assistant. 

After her appointment, she is rendering her service to the satisfaction of the 

Departmental authority from the date of appointment till date. The 

Contd. Page 3 
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2 
applicant did never face any disciplinary proceeding and / or any other punishment or 

caution rather she was commended several times for her devotion and efficiency 

4.3 That it is stated that the employees working under the Director of Postal Services, 

Agartala Division are members of various employees Organization namely National 

Federation of Postal employees, Federation of National Postal Organization and 

Bharatiya Postal Employees Federation. The applicant is the Treasurer of Agartala 

Division, Branch of All India Postal Employees Union, Group-C which is federated 

with the National Federation of Postal Employees registered under the Trade Union 
Act, 1926. 

4.4 That from 5th December to 18th December, 2000 there was a General Strike of Postal 

/ Employees all over India called by Joint Action Committee comprising of Federa-

tion of National Postal Organization, Bharatiya Postal Employees Federation and 

National Federation of Postal Employees federated body of All India Postal Employ-

ees Union Group-C & Group-D took the leadership in that strike for fulfilling the 

economical demand of employees of the Postal Department. It is to be mentioned 

here that the aforesaid strike was declared illegal by the authority, but due to mass 

employees participation, the authority could not initiate any disciplinaiy action against 

the Postal Employees including the applicant. On 20th December, 2000, Smti Trishaljit 

Sethi, (Respondent No. 6 herein) joined as the Director,. Postal Service, Agartala 

being transferred and posted. After her joining as the Director, Postal Service, Agartala 

Division, she tried to interfere in the Trade Union activities of the applicant'sAsso.. 

ciation / Union work and threatened the Postal Group-C and Group-D employees 

who are the members of applicant's Union and also told the applicant and Sri Haru 

Dasgupta, Janardhan Debnath of Agartala of Head Post Office and Smti Ajita Dutta 

of the office of Director Postal Services, Agartala to give up their Union activities 

and failing which the aforesaid employees including the applicant would have to face 

the dire consequences and she would not spare anybody, ifnecessaiy she would take- 

up the matter with the authority for transferring the applicant and her followers Group- 

C & Group-D employees outside the State of Tripura. She (Respondent No. 6) also 

misbehaved with the Group-C & Group-D employees who belong to the Union of the 
Applicant. 

4.5 That regarding the misbehaviour and misdeeds of Smti Trishaljit Sethi, Director, Postal 
Service, Agartala Division with the Group-C & Group-D Postal Employees belong-

ing to Applicant's Union were also taken-up by the applicant's Union with the Secre-

tary, Ministry of Communication Department of Posts as well as the Chief Post 

Master General, Nortl Eastern Circle, Shillong. Copies of the letter dt. 14.05.2002 
and 07.03.2002 are annexed hereto and marked as Annexure I collectively. 

Contd. Page 4 
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4.6 That on 29th & 30th July, 2002 said Smti Trishaijit Sethi, Director, Postal Service, 

Agartala Division issued charge-sheets to Sri Mrinal Kanti Das, Postal Assistant and 

Sn Kanti Ranjan Debbanna, Dy. Post Master, Agartala Head Office. Regarding the 

action taken by Smti Sethi (Respondent No. 6) against the aforesaid persons the gen-

eral employees of the Postal Department, Agartala Division expressed their unhappi-
ness. 

4.7 That on 05.08.2002 a delegation of 10 members of All India Postal Employees Un-

ion Group-C & Group-D and National Union of Postal Employees Group-C & Group-

D met with said Smti Trishaljit Sethi, Director, Postal Service, Agartala Division in 

her chamber at 11.00 AM under the leadership of the applicant and Sri Pradip 

Chakraborty, Partha Chakraborty, Sri Janardhan Debnath, Hani Dasgupta and Smt Ajita 

Dutta with a request to withdraw the charge-sheets issued under the relevant Rules 

against the aforesaid 2 (two) employees. At the time of discussion said Srnti Trishaijit 

Sethi, Director, Postal Service, Agartala Division (Respondent No. 6) misbehaved 

with the Union Leaders including the applicant and threatened them. After the com-

pletion of the discussion she (Respondent No. 6) ultimately dropped the charge-

sheet in question. 

4.8 That on 6th August, 2002 said Smti Trishaljit Sethi (Respondent No. 6) made a false 

and fabricated allegation to the Chief Secretary, Government of Tnpura, Agartala against 

the applicant and her associates namely Sri Janardhan Debnath, Ajita Dutta and Ham 

Dasgupta, copy of which was given to the Principal Secretary to His Excellency, the 

Governor of Tripura and Secretary to the Hon'ble Chief Mimster. The Chief Secre-

taiy, Government of Tripura sent the aforesaid letter to the Superintendent of Police, 

West Tripura and who subsequently transmitted the same to the Officer In-charge, 

West Agartala Police Station and which was ultimately treated as F.I.R against the 

applicant and her associates. It is to be stated here that the allegations, made by Smti 

Trishaljit Seth, Director, Postal Service, Agartala Division (Respondent No.6) against 

the applicant and her associates in her letter dated 06.08.2002, are false and fabri-

cated and was done only to harass the applicant and the members of her Union with an 

ulterior motive, so that they can not continue their union activities for the interest of 

the Postal Employees. It is stated that the employees assembled in the Chamber of 

Srnti Trishaijit Sethi, Director Postal Service, Agartala Division (Respondent No. 6) 

neither misbehaved with her nor used any objectionable language as alleged in the 

letter dated 6th August, 2002 by Smti Tnshaljit Sethi, Director, Postal SerVice, Agaitala 

Division to the Chief Secretary of the State of Tripura. 

A photocopy of the F. I. R. form along with the copy of the letter dated 06.08.2002 

which has taken as complaint are annexed herewith and marked as Annexure 2 col-
lectively. 

Contd. Page 5 
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4.9 That Smti Trishaijit Sethi, Director, Postal Service, Agartala Division (Respondent 

No. 6) also informed the Chief Post Master General, N. E. Circle, Shillong regarding 

the alleged incident of 05.08.2002 and in response thereto, as it happens the Post 

Master General of N. E. Circle, Shillong send 2 (two) officers name Mr. Laihuna,.... 

Director, Postal Service (Head Quarter), Office of the Chief Post Master General 

and Mr. B. R. Halder, Asst. Director of the office of the Chief Post Master General, 

Shillong for an enquiry about the alleged incident happened in the office chamber of 

smti Trishaijit Sethi, Respondent No. 6 and accordingly the aforesaid 2 (two) offic-

ers came to Agartala on 29/08/2002 and they discussed with the applicant and other 

employees who were in the delegation at the time of discussion in the chamber of 

Smt Sethi (Respondent No. 6). After enquiry they found nothing agamst the applicant 

and her associates in the delegation and hence the authority did not find any reason 

for taking any disciplinary action against them. But on 10/09/2002 vide office Memo 

No. Viz/1-4/2002-2003 the applicant was all on a sudden transferred from Agartala 

Postal Division to Dharmanagar Postal Division under Rule 37 of P & T ManuaL. 

A copy of the transfer order is annexed hereto and marked as Annexure 3. 

4.10 That it is stated that the impugned transfer order was issued not for any public interest 

but as there was a hitcIbetween the Respondent No. 6 namely Smti Trishaljit Sethi, 

Director, Postal Service, Agartala Division and the applicant and her associates Un-

ion members, who were in the delegation on 05/08/2002 and as the applicant was an 

eyesore of Smti Trishaljit Sethi (Respondent No. 6) and she was an Union activist, 

Smti Sethi (Respondent No. 6) she has been sought transferred, earlier occasion also 

she threatened the applicant that she would transfer her outside the State of Tripura if 

applicant did not act to her dictate. It is also stated that the basic reason behind the 

transfer of the applicant and deemed release order (Annexure 3 herein) issued by the 

authority only to satiate vengeance of Smti Trishaljit Sethi (Respondent No. 6) against 

the applicant not for any public interest but for extraneous consideration and as such 

said transfer and deemed release order in unreasonable, unfair and malafide and 

violative of Article 14 of the Constitution of India and as such liable to be set-aside. 

4.11 That the transferring authority misused its power by transferring the applicant from 

Agartala Postal Division to Dharmanagar Postal Division in the guise of interest of 

service. It is also stated that, if, the Hon'ble Tribunal be pleased to crack the shell of 

innocuousness are which wraps the order of transfer and deemed release order (An-

nexure 3) then the Hon'ble Tribunal fmd the real purpose behind issuing the impugned 

transfer and deemed release order. 

Contd. Page 6 
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4.12 That though in the Rule 37 of the P & T Manual the word public interest is used for 

achieving a definite meaning and objective. In the impugned transfer order there is 

nothing regarding the public interest but in the interest of service. It is stated that 

itherest of service always may not be the public interest, therefore, the Hon'ble Tri-

bunal may call for the relevant files from which the transfer order is originated and 

the files relating to the enquiry done by the aforesaid 2 (two) Officers Sri Lalhuna, 

Director, Postal Service (H.Q) and Mr. B. R. Halder, Asst. Director, office of the 

Chief Post Master general regarding the alleged incident of 05/08/2002 in the cham-

ber of Smti TrishaijitSethi (Respondent No. 6). It is further stated that petitioner's 

service is only transferable within the Agartala Postal Division, not outside that. 

4.13 That according to Rule 37A of the P & T Manual the general transfer of an employee 

of the Postal Department has to be made in the month of April of the relevant year. 

The applicant had to undergo 3 (three) major operation and she is under constant 

supervision of the specialist at Agartala. She would be left at lurch at Kamalpur. None 

is there except her husband to look after. The impugned transfer order would ruin 

possibility of recovery. It is further stated that the aforesaid Rule 37 of the P & T 

Manual has no application, so far the applicant is concerned as the authority subse-

quently modified the condition of service and the transfer liability of the applicant is 

within the Agartala Postal Division. Any transfer including the impugned transfer 

order of applicant beyond the Agartala Postal Division is unfair, unreasonable, illegal 

and violation of statutory provision and hence liable to be dismissed. A copy of letter 

dt. 23.08.90 is annexed hereto and marked as Annexure 4. 

4.14 That the impugned transfer having been punitive in nature it has been issued contrary 

to the provision of F.R 15 and as such it has been issued in violation of rules. 

4.15 That the Respondent No. 7 collusively with Respondent No. 6 has issued the im-

pugned transfer order to achieve circuitously what could not be achieved fairly and 

legally. To quence vengeance the impugned transfer order has been issued, not for any 

other purpose 

5. 	GROUND FOR RELIEF WITH LEGAL PROVISIONS 

For that the impugned transfer order has been issued in violation of rules vis-a-vis 

Rule 37 and 37A of the P & T Manual and F.R. 15 and as such it is liable to quashed. 

For that the impugned transfer order has been issued malafide not in the public inter-

est or in the interest of the service and as such is liable to set aside and quashed. 

Contd. Page 7 
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For that the impugned transfer order is punitive in nature and as such it violates the 

provision F. R. 15 and as such in liable to be set aside and quashed. 

For that the impugned transfer order has been issued by an authority having no control 

or superintendence I competence over the services of the applicant. 

For that the impugned transfer order has been issued on extraneous consideration and 

it veil to lifted it would reveal that the said order has been issued to satiate personal 

vendetta of the Respondent No. 6 

For that the impugned transfer order couched with the deemed release order is liable 

to be set-aside and quashed. 

For that the rest would be submitted orally at the time of hearing. 

DETAILS OF THE REMEDIES EXHAUSTED 

The applicant declares that since the impugned order contains the order of transfer as 

well as of the deemed release she was not in a position to submit a representation to 

the higher authority and she was faced with inmiinent effect. 

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT 

The applicant further declares that she had not previously filed any application, writ 

petition or suit regarding the matter in respect of which this application has been 

made, before any court or any other authority of any other Bench of the Tribunal nor 

any such application, writ petition or suit is pending before any of them. 

RELIEF SOUGHT 

In view of the facts mentioned in para 4 above the applicant prays for the following 

reliefs 

(a) This Hon'ble Tribunal be pleased set aside and! or quash the impugned office 

memo no. viz!1-412002-2003 dt. 10.09.2002 issued by the Director of Postal Serv-

ices (Hq.), office of the Chief Post Master General, N.E. Circle, Shillong forth with 

and inno time. 

ContdPage8 
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This Hon'ble Tribunal be pleased to direct the Respondent and each of them 

to allow the applicant resume her duties on the previous place of posting i.e. in the 

place from where the Applicant has been sought to be transferred with special leave 

for the intervening period of the deemed release and the day of resumption. 

This Hon'ble Tribunal be pleased to pass further order or orders, direction or 

directions as deem fit and proper having regard to the circumstances of the case. 

9. 	INTERIM ORDER, if ANY PRAYED FOR 

Pending final decision on the application, the applicant seeks the following interim 

relief 

This Hon'ble Tribunal be pleased to stay the impugned office memo no. 
viz/i-4!2002 

2003 dated 10.09.2002 (Annexure 3 to the application) and to allow the applicant to 

resume duties in the previous place of posting 

10. PARTICULARS OF BANK DRAFT FILED IN RESPECT OF THE APPLICATION 

FEE: &m (7.O?.iO0 2- 

b_ Rs.5-bF 
ii. 	LIST OF ENCLOSES: 

l.Bankdraft 
Copies of the application for service - 8 nos. 

File size Envelop 	 8 nos. 

Vokalatnama 
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VERIFICATION 

I, Smti Aniva Dutta, wife of Sri Tirthankar Chowdhury, age 44 years, working as the 

Postal Assistant in the Agartala Head Post Office, Agartala, resident of Joynagar, Agartala 

799001 do hereby verify that the contents of paras ........ to .4..E.. are true to my personal 

knowledge and paras . .. 1.0.. to .4:. t.. is believed to be true on legal advice and that I have not 

suppressed any material fact. . 

Date: 	2-1? O(::1, L062.. 

Place: A 	&)V&A 
wvo\ 

Signature of the applicant 



fr 

To 

The Registrar 

Central Administrative Tribunal 

Guwahati Bench 

Guwahati 

Form II 

[See Rule 4 (4)] 

RECEIPT SLIP 

Receipt of the application filed in the Central Administrative Tribunal, Guwahati Bench 

by Srnti Aniva Dutta working as the Postal Assistant in the Office of Director of Postal Serv-

ices, Agartala, residing at Joynagar, Agartala 799001 is hereby acknowledged. 

For Registrar 

Central Administrative Tribunal 

Guwahati Bench 
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PE1ERATON 

- I s 
Phone 3364029 

OP P08TAL EMPLOYEES 
D-7, Samiu Place, P@(aI Staff Quarters 

Maudic Mo:g, Ncw DcUii-110001 

/cef. No. 1'14R/ttipiira 
	 Doted....... 

TO 
Sm, Aparna Mohile, 
Member (x&'s), 
PO3tl 8ervices Ioard. 
New DeThi.- 110 001. 

Sub.: High handed and vindictive attitude of Director of Postal 5erViCea 
Agartala, 

Madam, 

This Federation is very much constrained to 5ay that the working 
atnosphere in Agartala has zached the worst condition due to high handed 
and vindictive attitude of the Director of Postal serviceS, Agartala for 
your kind perusal we ,  are enclosing copies of resolution as also copies of 
documents we have received from Agarte].a. 

The perusal Of the Same will reveal that the D.P.S. t8 challenging 
the expertise of the medical prCtitieZS that too even Without referring 
the emp layces for second radical opinion. 

The D.p.S* Is acting against the union loaderS affiliated to NFPE. 

The ailoyees going on leave on production of M.C. are not allowed 
to reswe duties after expiry of leave ther they come, to Join with a 
certificate of fitness. 

The officials taking leave of one day to attend the customary and 
ritual cer&roney are treated *dies.non". 

TheD.P1. £8 doing so many things for whtchahe is not authooised 
under the rules. 

The atflostphere is so surchard that it may burst into reSi 1 4-

at any moment, we apprehend, jeopardlSing the smooth functioning of the 
POStAl Services. Ebfore the situatiofl reaches Such a ... slape +.hLS de' 
ratiOn reque8t$ you to kindly intervene and do the needful so that the K1 
high handed attitude of the DPB 13 abandoned and cordial relation with the 
Staff is 	tored 

Yours faithfully. 

EncilAs above 	. 	 . 	 , 

, (nt 3 R1%J SHARI ) 

Copyto 	 1 offg.Secretary cnera]. 
: 	 . 	

... 	 I.  

1-2. 	neral Secretary-pili, P..Iy p ED. Union 
3-4. Djvl. Secretary, P-III,pm'.Xv, Agartala-799001. 
S-6.t..Aivisjonaj Secretary E.D./ Circle Secretary E.D.tJnion 
7-8 Circle Secretary P-Iv/ P-Ill N.E.Circle ( 

ell  
Ce 
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NORTH EASTER?J CIRCLE: SHILLON(. 

NO-NEC/P-III/Agartala  
Dated Shillongthe 07/03/2002. 

 

"•/4 

 

To, 
Sri Vijay Chitale 
Chief Postiflasej' Gem iei'al, 
N. E. Circle, 
Shillong-7.93 001. 4 

 

Sub:- Anti employees attitucle/mnmnrier of the D.P.S. AgartaIa 

Sir, 

It has been reported 
Agartaja, 	

that gesture at. 	 the D.P.S. Tripura is initiating anti staff/union 

An exaIjile to the above, will speak of her unexpected and Unjust attitude 
towards the staff/union which is not at all tenable. 

Two of 
tJ'ie staff of RadhakjSIore1)l11. pvocee(lccl oi leave on medical graound. 

On expiry of the leave, when they went to join vith fitness certificates they wre not allowed to join their duties on that day. When 
ther went on leave on medical ground the DPS, 

Agartala forwarded those medical certificates produced to the medical board for second 
oPinion. During the period of leave the medical board did not call them, and thus not 
allowiig the offiöjals to join their duties is not permissible according to rule in existence. 

On AtO March, 
 2002, the Divisional Secretary. Sri Haru Dasgupta and four 

other members visited Radhakishoi.epur for an orgartising touf' in connection with 
mobjljsatjon for the 14th Mardi, 2002 Union progranine and when they caine to know about 
the fact, discused detail with the Postmaster, Radhakjs1otjr and the letter allowed the officials to join their ditties on 05th March, 2002. 

Amazingly, the D.P,s. Aartala called HarLl Dasgupta for explanation as why 
Sri Haru Dasgupta had met, the Posti'jiastj' Radhakishorpur and discussed thereat and the reply of which to be furnished withi 
so l'ar been asked for cxpIaz'mtion seven days of time. Never in anywhere, A Secretary has 

if he undei'talces tour programmes for àrgnisauon matter which is an infrinemejt of the democratic right. 

Having been diSgrui)e by the derogatory beliavio and animus of the 
DPS, Agartala , delegation of the staff met the DPS to urge for immediate nulrnent of the 
said letter of explanation to the Divisjo,aJ Secretary, but Surprisingly Within moments, 
Police arrived at the spot and the DPS left the place with police escort, which was 
unwarranted and cannot be defended 

Therefore you are rcqueste kindly to advise the DPS Agartaja to' forbear 
from this type of anti employee/anti union designej attitude henceforth and revoke the said 
letter of explana&n forthwIth so that situation does not, turn from bad to worse and the 
cordial relation btween the staff and the adnjjnjs'aUon be maintained 

A line in reply with suitai)1e action is 
oijcjtej 

"faithfull 	 Cl 

.. 	c( 
Circle Secretary 

tvk 

A 

cLk 

,.- 	' 
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, ('ho C.!iif Sccr(Wlry 	
/l)6 Aui,20Q2 Govt O!lripul;L 

Aaitaia 	
0 L 	

/ • 	

. 	 'is,._,• 	
tu- . 

and :Issanjt on l)iuciQ1 1 1 ostaI Seriç, 	\o il IJl 
AtILLISt 2002 

Hi is is to 	pdt t to on tli ugi 	ilL idc nt 	ghL 110 and ls nIt on 	ctoi Postal 
Servi&s 	On StIiiigU 2002: 
On 5LI 

1\uJ.Wcnt to mv Hjcc ni around io 
AM, A little theiejijlei. the UniOn leaders Mr. Jal rdañ Dcbnath and Mr Iiaru i)asu1)tl 

and others came to my chamber and de1flajded tht the cliarc sheet issuãd by the department to Shri 
Kantj Dcbbai'a 

Dc . 
bC wzthdravji unnlcd:atcJ as he is 

(C to retire soon, - 	ICxpJainedt1yit (lie pO\\'er to \V1tlidi'.' a charc Sheet is vested wu i ic 	lie Post 
Master GCLICLaI 

(Chief PMG) who is at Shihlon 'lThev 	however very vocif otis and 
insistent upon \vliich I 

sUcs(e(l t1]mt a reprcscllta(joii Jfla\' be subin i (ted which I cofflj lhz'\\'azd to 	Chief' PMG loi l)CCCSSy act 	They 1eli:sd to (JO so, and insisted upon me to 'Withidij\v it at 011CC. 

/\t this sta,II spoke on ph one to the Dircctw' Postal ServiceS 
(I'IQ) in the o/o Chief PMG Shijl 	

who also spoke to Shri Jana1'(lin Dcbiith explaini1 to Him that thè' may submit a rescjitn(j 	
to lii off00 throu 	

the DPS Auartala ]'o thi is also, tbcy did not 
aw'e and bamc more agitated and Started Shouting sloans and usin Objcc(joj1a()j I IanLnage 	I 

'l'herc for (i'no(hc1' S nlInnft or so) I o up and wnlkcd to\vards lie 
door. Sun I 'nun 

Dasit:pta and 	
C1fli)I0\CC (an L Ira Depti I Staiip Vendor -union leader oi' the ED at Sect'etn' 	Post Oiflcc Whose name I can't recall) hJOcJd the door pit sienhI' and,ty0 ladies hint. Ani'a 

I)uun and Snn 	Dana held Inc by. the Upper 
arms and drae(j 1110 into allo(Jiei' 1 0011), 1 \\'l5 So taken al.:ick (lint I Scl'C:lj))cd Joudi, crvjzi fbi' hCij) Neve:'tJieie55 they forced Inc too a 

L'o!'l1:• of he 'oon and illegal lv 
de(aiji'd tue 
I alSo Sfl\V 	 IIiy L'l)alnhe1' in the coi'i'id 	there \\cre  about 1 00 odd people 

S(fl(joned In IIii loom Sever::I ladies :1:1(1 
mel) Oiicr;Iocd me, Mi' I (ann ()as(mIpin 	- i'ePeaft'd(y (alIliled tue and gave ilieilin! Speeches nLnminsc rue with \\'rongjj and 

malicious Sc:1(c)ehts Fi'j 	(line to tulle Shri .1a:)ardaii l)chn::i(i 	c- to n)e nod 
\'C 1 Ii(inl:ltuni O Si 	tile papers (01' 	

the char!'( SIIL'yi, lie said Omat as 5(0)?) 

as I sign it, I will Le allowed to go. 	kept qtI('[ each: (line. 
I (hLll \Ln( (o\\azd  i tile 	 0 no( on Sceinc 	

ol)1e pJic constables c'i(\v I Sl)d)ltft'd 
and sel'cniied lr heI1), beaiii ,  t( 	'indo' i2l'jjI, \VI)J) l))Y hands to iun' their flttcn(jon I 

/l)1a\'I11(-f)(01) (hat (lie \Ves 	I'0llC('(1(j1112 is 	1)11? °Jp ::itc' (H 1 	lh( 0 I(lLcof1)J 
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ol V n 	tut IL I I) 	1 td tin I 	lii put t No ptillee \ ill Li 1L toI,, l 	00 	1 1ppo 
this statement speaks voIuine; about the siat 

 At around 1 .30 again, Mr. Janardan Debnath came up to inc and sailomc:ii a 
—/ conlidcntial tonetInt thc situ Ition i rLdchin boihnc' point mid 1 I don stun tlrc 

• 	ilinlC(liiItCI). itWillc'Npiodeaii(1 no one will hcii apositloit I()J)r'Otcci 
flic fRitO the Ci'O\\'d outside. 	 - 

Gradually, the situatibn clianicd for the worse, ih postal stahl started leiIviiltZ (lie room and in their jt 	l 	ush kim men ndw', I mound 	I seii'cl ha the situation is becoinjn iflOIi,' tense and niortallv daitueroits (or tile, SO \\'hlCI) Mt'. 
• •Janni'ditn i)ebnath caine to lile aain, I requested to be allowed to sak to the Cluel' l'i\ I( 

SO that I may bc.able to sign the papers br \Vl tlidritviil of the charge sheet. 'f'herea fler, I 
spoke to the Chief PMG who at first did not agree. It was only alici I convinced him that 
I was t 1i';t\ duier: lie said that I could 

security I then i'd_the_papers witIidit'j11 the eliarc sheet, and onlv then, was 
I ---. 	 ......-. 	 .- 	 - aHowed_k,j , 

• I wit deeply torinetited and shocked by jil ls  incident mid appeal to our kind self' to take 
necessary actióniithc mafler. 'the safety and security of the Central o vt. 

0 I'ficers posted I 
Iripura iSLheesponsibjljty of' the State Govt. In fict. I far for ow hif and that 

01 , 111v   
1.

mini 
ly nc! udinmy two small cli ldren, and I humbly submit for necessary scuri ty for 

self' and fumily. IQ is due to this deep sense of 1a1 . 
 mid shock and f'eari og fut' the safety of' n ty ehi Idren' hat'I 	

not lodned a Im'inal FIR will the police. As a lady officer 
SCI'\'ig \\'i(hl SmCeri (

yanddedjcatjoii in this fur flung North Eastern Region of the country and 
working Iiard.tbihproe The Postal Services in the State, this incident came as the most 

'fearful niIitii,fo n'c. 
, i'Iiiiiklii',  

	

I, 	••" 

\ours I'ailJifi1Iy  

	

"l)irectoi Posta!S'vjces 	 . 

	

'1 ripw'a 	
F 

Copy to:  

I Pt incipi1 Sect uary 16 the Go ernor ofl ripura for the kind 
1 orillation oil His Excel Idle)'. Thc:c\'i'ilr of' Iripura. 

2. 	
eei'eiir' to ('Imiel'Iinistei' Iripura, fur tIle kind inflirntatiuit of' I Ioni)urahlc Chief' 

01, 
cuv

M inistel', 	, 

' 2en 
€cW ° 

j 1 	3 -19J 	
' 

& 	,I' 

V\ 

C).) 

,#•_#_ 	fl'S ( 4* 

PFT1 	i 

tCL 
Iøf 

eflaaj Copying Dec" 
Jaêoci Màgou,t,. 8e 



ft 

1TTT - 	 ' ch O8t8 

.y ThS making 
Ova' the  

CO'IJ 

sppIica 
 to 

WIN~ 

A. 

Fio .... '4 
COurt Fc .... 3.. .. 

Aj rds 	 - 

k 

• 	/•_ 

U. 

k 



0 
EA%NN ,EXuR EO- 

() [ -. I - I (" I--, OF 1'Lil.. Cl UFi 

flEPA]UM!NI OF POS'lS 
P( )SE'MAS1ER GENERAL .E.LWLI ,LS1 iit.,l.ONG 

Mcnio No. Vii!Il -4/2002-20 	
. 	

Dated Shtllniig, II 	I 0-9-2002 

The Chief' PostiiiaSte.t Geiieml, NOrth Eastern de, Sh ii long lict eb 

odccd he 	 In of Oie fUow'ig o ffi cials of Aganta Ia Postnl Divkiofl 

under Rule-37 of P&'l' Manual V01.i°V to have irnmcd iate e ilcl and If) the interesl 

SI. 	Name 0foflcid itind prescflt place of poStg 1  Postal 	L)ivisu(1 (0 	whiCh 

no. 

 

2 Shri I ru L)s GUp pA
r~l~au

Q_ 

3. 	Smli Aniva Dutta, PA, Aar. 

1iri Janardhan  Debnath ,  PA I 

n 

	
j 

Megha1ayaDi"i5°'1 — . 
M.cgtya Division 

Dharnianagar !)ivisiOfl 

The above four (4) officials who are beg transferred out of Agir1aUi 

Postal Diviifl should be reiicved within 
141h September 2002 p u sitively. If they 

not reIeved 'vthn the stipulated date, they will be deemed 
In have been 

relieved. 

The Sr. Supdt. of' P,Os, MeghalaYa Division. Siiiiioug WHl 

imniédiateI issue the 
posting oider in respect of Sun J anardhari !.)ebnatl) and Shi I 

Hani Pas Gupta. l'lie Stipdt. of P,Os, hianagar Division wilt also IinediatelY 

th 	'ti 	rdi' ;i 
rpct of Smti Aniva Dutta and Sinti Ajita Dutt. 

(LALI II JJNA) 
Director of Pti I Scrvices( I lj 

(_'opy 1.0 

 
 
 

The D.!'.S., At'til. 

The Supdt. of Post 0 tlice3, I )harmruuga u. 
m s. Supd(. of Post Offices, Mcghalaya L)ivisini. Shilloiig. 

The Sr. Postmaster, Shillong GPO. 

The nHlCialS concerned. 	 . 	
(1 

T'ostmaster1 A ataIa/Dharinan3g 

Ill 

• 	(}. 	
•• 	

.1 

F) ii ee (OF. cit Pi 	:11 	.IC( ll(l) 

'J.l.. (iiy(c. ')iillot 

7 
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• 	 Copy of the Dte. leit€r No 20-12/90-SPB-I dat 	23-1390 

. 	addressed to aliheads of Postal Circles. 	. 	I 
Sub 	 Deletion of transfer liability clause from 

Apointment,, offer. 	
. 

Sir,. 	. 	 . 

A rer .!ocq Stan2 lf'] pr.ict.i.ce and convention, 
i, a clause ri L.e i.iil appointrn letters cf the irnployes 
;f the p.epa :.ir.%fI ............. 	to the e fu rL th. t'cy can be 

• 	 ransT?d 	 in the. sountni uIr speci.al circumstances, 

2 	 r' 	..n actw3L f -. P. 	 h1 - ori.y of Group C and 
. Group D omplcy-:-' 	 jctc 	tie. tri'fer liability 

jm3.ied in tn:! 	 it. 	 a cciciition is not 
ces;ary in thc a;oi)tm:r't 

• 	,• 	3. 	 . 1' 	 ' 2fl conderd carefully in 
ronsultaticn ; ,:j. 	Minist 	c-f L.w0 IL is heteby ordered 

.. .... -iat no cle - . .. 'n:i.i 	1:e.lt:.rç;to transfrility anywhere 
in tha 	 or general circunstancos, should 
from flQ ( ) t.e r.1Cfle1 irn, the appointment orders !sued to 

• 	• Gr.up C and Gr;'ip D emp.toyees of th Department of Posts. Such 
• 	a ciauseexisting in thecaso of the employees aireadyin 

service also .i.s here1y cancelled with immediate effect and theiF 
• • 	. appoi.ntmnt o::dr woalI alro stand so modified with effect 

om the date O is;e. of"thi3 '.etLer. 

4 	 di -  ctec i-hit these orders may be given 
wide pblicit a -ia es got noteci 1'r all the  Group C and 
Group 0 sta±r, Neces 7  cni ry .n tnis bchlf may also be 

I made in their. service Eooks, an due couLsc, 

5. 	 nLea3e acknwl&qe receipt 

	

L. )1.L 	rix wLl3 c1lo 

3 taithfully, 
• • 	 : 	

: 	 • 	
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0 	OF THE CHIEF rOS?1LSTkP CLERkL N Amrc IF<CE SHILLONG 

No Stff/4l-2/9O 	 Dated Shillnng, the 6-9-90 

The Director of PosttJ. Services, 

• 	 of 	Si1long/t)ha'managtr. 

JL C' 	 P 3 D, ci/s"ia. 
shillong. 

.'.i'!. 	roi'p cf:; C. •., $illc)flJ. 

)) i1.? 	1.ost3.nster 	hf.1org G.?3. 
• 	 7) the J.A.O(Bgb), C,00, Shillong. 

3 ri' 	De1inq Cli :cs,, Ste±f Section, C.0..,. Shillong. 

'Jty clau3e from 
?.:,1: . tr1'rLr 

A cory o.E •thc D.G. Posts, New Dlhi'S letter 

No. .20-12/90-SP1 1 dat 23-8-90 on the ebove mentionea 
subject is sent herewith for your i.nformation, guid.ance 
anfleCeSSaY.eCt]0fl. 

-c'-01'2 re'iute 

L 	Yo r s f oith fully, 

	

r 1k 	 . 	. 	. '• 	• 

I 	 CL 	 ( 
• Li1C.: ? 	 Generil(S&E 

Cop'T to - 

I 	i.L2 	ZiT P-Ill, 
'i2..ouJ 3.9 .0. 

' 	CrC 	ecrcty, p-ri 	P.o:m3n, 
ü Su - t. ,nP 4 0 	3:L1lcnç. 

• 	'•. 	.. 	c Circle Secrotry, ll India Po3tal 

	

• .. '• 	 Adrrin.istr&.iveUn:!-on, c/o CIic P,.M.G., 
Si'iillong-7'30Ol 

I-' 

19 Yor Chief to:traaster Gener1, 

	

::,''• 	::' 	 . 

4' 
	'•.i' 	 '. . 	 . 	 ,,•.•'• 	 '• ''/' 	 . 	 . 	 .• 
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	 IN THE C1i1tAL A]INIi!RATIVR TRIBUNAL 

GUWAHTI BE11CH ;::: GUWAHATI 

0 .A • NO • 307 OP 2002 

ti • Aniva Ditta 

- vs.. 

Union of India & others 

Inthe matter of : 

Written Statements submitted 

by Respondents 

The respondents beg to submit the Brief 

history of the case i givenbe-low, which 

may be treated as part of the vritten 

statement. 

One Sri Kanti Ranjan Debbarma, Deputy Postmaster, 

Agartala H.O • had committed serious irregularitie8 In issuing 

randomly Agent receipt books to the S8 (NSC)Agents far in 

excess of the authorized hut as is authorized by the Depart 

sent • Department Rule lays dosn that only receipt book 

equivalent of fis. 50,000/- can be issued to an individual 

agent at a time whereas In violation of the said: rule, ShrjL 

Kanti Rn. Debbarma issued receipt book far in excess of the 

limit to an Individual agent. ( Annexure-A, Copy of the 

Dte order No • 107 -24/96 -SB dated 24.11 .98 ). For this offence 

and irregularities Sri Debbarsia was charge sheeted under 

Rule-14 of 005 (CCA )Rule, 1965 by DPS Agartala for major 



T 
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punishment. The official Sri Kanti Rn ]bbaraa was due to 

re-tire on 31.8.2002. The staff unions of Agartala agitated 

against the charge sheet and compelled DPS Agartala to drop 

the charge sheet under duress, threat and compulsion. In 

the process DPS was Gberoed and man lmndled. 

On enquiry, it was found that there is sufficient 

reason to transfer the staff union leaders Agartala Viz. 

Sri Janardhan ])ebnatki, Presiderrt NPPE, IM Raru ]s Gupta, 

Secretary, NPRE, Snt Ajita ])t'ta and Sat Aniva Ditta, the 

union member a of the Agarta is Postal Dlvi sion (Annexure " 

enquiry reporty). They were accordingly transferred to 

Megbalaya Division and )araanagar Division under Rule -37 

of P & T manual Vol-IY (Annexure-C), to ensure discipline 

and maintaining norralpostal service for the public interest. 

Being aggrieved they filed case individually under 0 .A • No. 

306/02 9  309/029 310/02 and 3(77/02 respectively. 

Copy of order dated 24.11.98 is annexed hereto 

and mar k d as Annernre - A. 

Copy of enquiry report is marked as Annexure B. 

Copy of Rule 37 of P & P Manual Vol-'XV is marked 

as knnexure - C. 

Parawise Written 

10 	 That with regard to paras 1 to 3 and 4.1 to 4.3 

of the application the respondents beg to offer no comments. 

2 • 	That with regard to the statements made in pars 4.4 

of the application the respondents beg to state that averment 

admitted to the extent that no disciplinary action was initiated 
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1 	

against any of the staff but No work No pay Rule was iaple - 

merited against all the officials/staff participating in the 

strike from 5th to 18th December, 2000 Including the applicant. 

The statement made in the para that on joining as DP3 4 T. Setbi 

tried to interfere in the union activities by persuading the 

prominent members of the service union whose names indicated 

In the statement, either to give up the union activities or 

be ready for dire consequences are not based on facts or 

records. So the statement is totally not correct and is not 

admitted. 

30 	 That with regard to the statements made in para 4.5, 

of the application the respondents beg to state that action 

under CCS (Leave )Rules, cannot be termed as irregular. 

Accusations are false and unsubstantiated. 

4 • 	That with regard to the statements made In para 4.6 

of the application the respondents beg to state that,admitted 

that the charge sheets were issued against both the officials 

as stated in the para. The action was according to CCS(COA) 

Rules, 1965 al CCS(Conduci )Rules, 1964 ; was proper, justified 

and appropriate for the specific case against the applicant. 

50 	 That with regard to the statements made in para 4.7 

of the application the respondents beg to state thatadmitted 

to the extent that they met and per suaded her for withdrawal 

of the charge sheets but the statement of misbehaviour by 

But. 2. Setbi is totally false and baseless. Report to the 

Chief Secretary Unne.tre-2 of 0.A.)will show the real 



I 
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	 picture of intinidation by a collective body of e*ployeea 

compelling DPS eat. Seibi to drop the charge sheets. 

1 	 That with regard to the statements made in para 4.8, 

of the application the respondents beg to state that no 

complaint was made • It was an information to the state 

Govt • Justified action taken by the State Govt • is beyond 

the power and control of the Department. 

That with regard to the statements made In paza 

4.9 and 4.10 of the application the respondents beg to 

state that it is a fact that DPS (Ia) Sri Laihiuna accom-

pained by Sri B.. Ilder an Asstt. Director of the Office 

of the Chief 1MG visited Agartala to Investigate the 

incident but the statement of the Applicant that nothing 

was found against was false and baseless and not admitted. 

The incident leading to threat and intimidation were reported 

as true in the report • According to the report transfer 

of tie official to other Division was justified and was 

in the intere at of service • More over transfer orders are 

generally issued according to the administrative convenience 

and in the Interest of service • It is not correct to say 

that tran8fer orders issued are not for any public interest. 

Any transfer order if issued is In the interest of public 

service • In course of discharging of duty administrative 

and disciplinary powers of all levels of officers are 

exercised in fair and transparent manner for maintaining 



the public service so the transfers are justified and reason-

able, not unfair and malafide • Transfer of an official is 

not violation of civil right of a Govt,. servant under Article 14 

01.  the constitution • This is a condition of service. 

8 	That with regard to the statements made in para 4.11 

of the application the respondents beg to state that accusing 

the transferring authority with allegation of *isutilisatjon 

of power is baseless. Transfer orders were issued for the public 

interest. 

9 .; 	That with regard to the statement made in para 4.12 

& 4.13 of the application the respondents beg to state that 

Department of posts is a public utility Department • So every 

eflort is made by the Department for availability of better 

se,vice to the public and it is for their interest. Transfer 

of any official in the interest of service means in the interest 

of'Publio because this is done for maintaining normal postal 

service for the intere et of public • So the applicant f s e luci 

dation of public interest is not correct. Both bears the same 

meaning. Further provision of service Rules permit transfer 

anybere in Imdia. In this case transferias ordered in the 

intrest of maintaining disciplined and normal postal service 

£orthe public interest. 

100. 	That with regard to the statements made in para 

4.14 & 4.15 of the application the respondents beg to state 

that transfer orders were issued in the interest of public for 

niaitaining normal postal service. 



11 • 	That with regard to the statements made in para 

5.1, 5.11 and 5.111 of the application the respondents 

beg to state that as the transfer orders were issued in the 

interest of service and for maintaining normal postal service, 

they not be quashed. 

12. 	That with regard to the statements made in para 

5.IV of the application the respondents beg to state that 

the transferring authority is not only the appellate authority 

of the applicant but also the Chief Executive of the Region 

having absolute pmvmp power over the applicant and controlling 

authority of D?S of the Division, ad according to provision 

of Rules he is empowered to transfer anybody in the public 

interest. 

130 	That with regard to the statements made in para 

5 .V and 5 .VI of the application the respondents beg to 

state that the statement is incorrect and malicious • transfer 

orders were ieaed in the interest of service for maintaining 

normal postal service and as such not quashable. 

14. 	That with regard to the statements lade, in para 

59VII of the application the respondents beg to offer no 

comments. 

15 • 	That with regard to the statements lade in para 6 

of the application the respondents beg to state that the 

application is subjected to Remedies exhaustion under Rule -20 

of Administrative Tribunal Act and is not admissible, hence 

liable to be rejected. 



16. 	That with regard to para 7 of the application 

the respondents beg to offer no coanents. 

17 • 	That with regard to the statements made in paras 

8.a, 8.b and 8.c of the application the respondents beg to 

state that in view of the above, facts and narration what 

have stated/narrated in the above paras the applicant is not 

entitled to any relief sought for. 

18. 	That with regard to para 9 of the application 

the respondents beg to offer no comments. 

Verification......... 



A 

I, Shri 	uQ- 	Ifd 	, pm aently 

working as 	 duly 

authorised and competent to sign this verification, do 

hereby solemnly affirm and state that the statements made 

in pam 	 are true to my IiOwledge 

and belief and those made In para being 

matter of recordg, are true to my Information derived 

therefrom and the rest are my humble eubiion before this 

Hon 'ble Tribunal • I have not suppressed any mate!.ial tact. 

And I sign this verification on this 10 th day 

of October , 2002.9 

DEOT. 
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Department of posb,Ifldia 
of the Director Postal 

ligarta-la-79 9001 .  

NO. 	
Dated at gaa1a 

To, 
 

.' 	'•'' 	;.. 	•.; 	.. 	. 	. 	 . 	. 	 .•• 

r1i.postmaster, 
,g3rta1a/RsK.Pur 11.0. 

2 U1 SPM in' 1gartiA jVJSid!.A 	 ft 

subject :'• SupplY 0Lceipt 
00 

In - contaxtaat)Ofl of this LO-tt 

**td 908..Sfl the subject. cjt&e 	
have 

:.*ttCd 

 
the wordin9 of para-1 'of 'DthD.Oe 

26,8'98 WhiCh was- encLose&iith—W0 
another,1ett0r-' 	

from the Dt, iarifyiiQ the paraoi. 

I .: fl'O'letter dtd • 26, .'98 .rorod1CG 	,4.b C...Q. 

NO. 	
dated 84298. ,.r the 

above enclosed 

: • 	.. ... 	. . 	* 	Trip 
- 

copy of the Dte s letter 	 ,dtd,, 24 119 refc3rr —' 

i-tb above. 	.. 	. 	 .. 	-• 	. . 	. '- 	 .. 

In condn-uatiofl.. of this office let.gr 	vefl-tiUiT* 

: *.dta26.98'fl the uhject cite.6-abovei S mne ,  cfrcleshave 
, tct'the wordins of .ppr-1pf. that eL - tera 

by, the 5iS 'Igents_fr0m omcCCea n thjsLrrneOtiOn.., thb 
clarJL9utiQPOflth 15 loii,:  

The mLudrnUln limit of tie - cash receipk nooks to be 

............. jsued_.to ±he? ,ent:is is.5O ; OOO/ 	ta;time. If th 
are consumed and the cahis....dpO$itOd 'in'the..peskoffie. tho 

• 	. . gent c'n obtain .agd.n the' receipt books'-M..'he .ame day. m.ther 
words, he can obtain' receipt books'more than one ccasDioft nri the 

sarw Iay 	The idea .isha he.. would tiot .etain .ash more."•h 	.  

at a time •  

It is requesttd that necessary .. 	tuction .m':be * .' 

	

jssued.-oordingly to ai1.conceed. 	 ,. 

L 
oirector(SB), 

. a • S •.- 
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ti As directed by the Chief P.M.G., N.E. Circle, to enquire into the agittdh of 
Postal stall unionS of Agartala Postal Division viz., National Federation of Postal Emj,lOYèëS 
UnIon (NFPEU) and the Federation of National Postal Employees Union (FNPEU) on 5

"  August 

2002 against the D.P.S., Aga.rtala Postal Division and 1he alleged man-handling of the DPS by 
the agitating slaff, I proceeded to Agartala on 28th August 2002, conducted and finished 
necessary enquiry on 29' August 2002 and returned to Shillong on 3ØtI August 2002. The 

ndings of my enquiry based on stutcmcnts given by the staff, verbal discussions with the staff, 
f  
the report of the DPS and my own observations are as follows. 

jç1tanceS Ieadjngo th agjtttio 

Shri Kanti Deb Barma, Deputy Postmaster of Agartala 140 
was  charge shetd 

under Rule- 14 of CCS (CCA) Rules, 1965 under DP.S., Agartala memo No SB/AARWO2 dated 
30th July 2002 fbr irregularities in issuing savflg BanL to theAgthtS. 
The stall unions, feeling that Rule-I4 charge sheet against the official was not justified ifl VieW 
of the gravity of the offence and the fact that he i going to retire very shortly i.e., oh 31 August 

2002, started their agitatioflal programme immediately on 1 August, 2002 ib the rooth f the 

Postmaster, Agartala HO as the DPS was away to Shillong on Business Development Meet. 
When the DPS returned to Agartala and attended the office on 

5th August 2002 at about boo 
hours, the members of the aforesaid unions started gathering themselves in large numbers in the 
corridor outside the DPS chamber. While most of them remained in the corridor, theit l

eaderS 

Shri Janardhan Debnath and Shri 1-lani Das Gupta, Vice President and Secretary of NFPE 1.  
respectively and Shri Pradip Bhattacharjee and Shri Partho Chakraborty also Presidetit afid 

Secretary of FNPEU respectively entered the chamber of the DI'S and demanded imniediatë 
withdrawal ofRulc-14 charge sheet against Shri Kanti Deb Barma. The D.P.., did not giVén to 

their deand easily. So the full scale agitation. including gherao had eflsued. It is importhht to 
m  

mention here that the unions did not submit any official memorandum to the DPS requesting for 

withdrawal of the charge sheet against Shri Kanti Deb Barma. Instead they only Verbally 

demanded wit lid rawal oft the charge sheet. 

During the agitation on 5-8-02. at noon time, the DPS has spoken to me over 
phone informing me about it and requested me to speak to Shri Janatdhati Dchnath, the Vice 

Presideni of NFPF.. On telephone. I told Shri Janardhan Dcbnath that either the charge sheeted 
ollicial or the union can represent to the Chief PMG against the charge sheet if they feel 

O dissatIsfied. As also reported by the DI'S Agartala, she discugsed the issue with the Chief PM 
In-charge. Circle Office has also received a written report from the DPS A!rtala and,anothe 
lcl,ter from Shri A.S.1.S. Paul. Member (I') No. M(P)/Misc/NE/02 dated 9 August 002 fo 
taking prouilpi suitable action. 

to Ru1e_i4rg!iic_et 

gJnstIM!ii 

The gravity of the offence/lapses committed by Shri Kanti Deb Barma, the charge 
sheeted official was examined. Under I)te's letter No. 107/24/96-Sb.1I dated 26-8-98 nddressed 
to all heads of postal circles and circulated to all divisions of this Circle, a copy of Which Was 
also given to the Postmaster, Agaulala HO under DPS Agartala letter No. Si3l-1.6/ Rlg/Cotr/Ill 
dated 12-1-99. it was clearly stipulated that maximum limit of cash receipt books to be issued to 

viduat Smati ,\ccounts Savings Agent (SA.S) at a time is not to exceed an amount equivalent 
I 

- .- 	 .... 



/ of 50,000/- and that strong action should he taken against the erring postal officials in charge 
of issuing receipt hooks to the agents. Also whenever any receipt book is supplied to the Agents, 
it shduld, be ensured that the authorised limit of Rs. 50,000/- is not exceeded in individual case. 
Moreover, it should also he ensured against counter foils of used receipt book, the amount so 
collected earlier have been deposited in the Post Office. In direct contravention of this existiflg 
rule, the charge shccicd official Shri kanti Deb Darma while working as DPM, Agartala HO. 
during the period from 1-1-2002 to 12-1-2002 and from 30-1-2002 to 3 1-1-2002 (14 days) bad 
issued receipt books randomly to the following SAS agents as given below. 

Explanation was called from Shri Kimti Deb J3arma for such lapses for which he 
StatC(l that he was not aware of the ruling and lie committed the Japses out of ignorance. 
However, his claim of ignorance cannot absolve him from the lapses as he was supposed to be 
conversant with the ruling being a senior employee and having more than 30 years of service in 
the l)epartnient. The gravity of the irregularity is such that occurrence of a huge fraud can notbe 
ruled out unless and until the counter foils of the used receipt book of the above mentioned 
agents were all physically verified to establish whether the actual value of used receipt books 
were deposited by them or not. As it is seen, receipt hooks worth of Rs. 2,50,000/- and above 
were supplied to all the above mentioned agents, and if the agents afler procuring, business 
equivalent of such amounts ahconcl, the Department will thee serious problems since receipt 
books were issued tbr big sums lhr in excess of the authorised limit of Rs. 50,000/- at a time. 
Therefore, the irregularities committed by the charge sheeted official is considered to be seHous 
as it cannot be ruled out whether there will be fraud cases or not out of it. The D.P.S., Agartala 
having realised the seriouSnesS of the irregularities had Will charge sheeted under Rule-14. 

gqLL 1-l.O 

This case was not a major issue of the agitation but since it was also dropped by 
the l)PS Agarlala along with that of Shri kanti Deb Barnia during the agitation of the staff, I also 
get it examined. The case is of minor nature. The official issued intimation to the wrong 

2 



I~J 

/ 	addressee of 
the VP Pkt Realising his mistake, he issued another intimation to the correct 

addressee. The 
correct addressee turned up at the Post Office after two days to deliver the 

d the article to the sender the 
Pkt I lowever Sun Mrunal Kanti Das had already returne 	

day' 

before. l'he article was re-called and subsequentlY delivered to the addressee. Th oulcial 
belongs to the FN1EU, therefore, FNPEU joined the agitation because of 

hint 

The following persons were examined, their statements taken and the main 

contents of the statements were discussed below. 

(I) 

He was also gheraocd by the staff on 
5th AugUst 2002. On being called by the 

D P S, lie was allowed to go by the staff who gheraoed him He had seen that the kbby ,  

(corridor) of Divisional office was full of staff and slogans were shouted in front of th vhñib, 
of the DPS Shri lanardhan I)cbnath led him to the room where the C I, sits (Custome Care 

Centre room). The door was blocked by the lady staff, but they a llowed hini to entt,thtO the. 

ràoni. In that room, the DPS was standing in front of the window looking at the tôäd 
Janardhan Debnath asked him to tell DPS about the dropping of the charge sheets lie told the 
DPS the demand of the staff unions and apprised her that the situation may 

turn to wofse e 

remained in the room with the D?S for about an hour during which Shri Janardhdxl 
Dpbifit!f 

turned up several ties demanding dropping of the charge sheets Meanwhile, there waS tot of m  
shouting outsidc the room and the door of the room was blocked by the lady tff ofAgat1á 110 
and Divisional oflice. lie discussed again the situation with the DPS and Shri Janatdhan ebth 
also placed again their demand to the DPS. After some time, the DPS talked with DPS ()4Q) 

Shillong and after that she called her PA and Cl and she issued the memo of dropping o1 charge 
sheets. After that the stall left the scene and the DPS also left the office. Shri Pranab 

Chakraborty returned to his normal work at 4 PM. lie went to his scooter and found that the rear. 

wheel of the scooter was punctured. He also found that his name plate was also removed. He 
isö 

alleged that he was physically pushed forward in front of the.DPS chamber. 11e furthetstated. 

that on that day i.e., 
5 August 2002, the tPS Agartala signed the memo dropping the charge 

sheets under pressure from the staft' side. The statement of Shri Pranab Chakraborty is enclosed 

as Annexure-!. 	 . 

(2) 	taternçnto1S1ift.ib_l3mia,, Dy,. S.P.OsQiQtheD.P.S.t 

I-fe was away on inspection from Vt  to 3rd August 2002. He attended' office as 

usual on 5-8-2002 and came to know from the letter of the Postmaster, Agaiiala HO thatsoh1 

agitation by staff union took place at Agantala HO in connection with the charge sheet isëd to  

Shri Kanti Deb I3arrna 1  l)PM Agartala HO and Shri Mrinal Kanti bas s  PA, Agàrtai lid 

demanding immediate withdrawal of those charge sheets. After the arrival of the DPS, he heard. 

VOICCS of staff union members from the chamber of the DPS and assumed that informal meeting 

was going on with the DPS in connection with the issuance of the charge sheets of Shri Kanti 

qi 

	

	 Deb Barma and Sun Mrinal Kanti l)as. He heard loud voiàes' and could feel the movement of the 

staff in the corridor. Feeling the situation was serious, he tried to go out of his room, but could 
If1. 

	

	 not as in the mean tinie,-the whole passage of the corridor was full of mob so far as he could see 

and there was no room for a step even. All his efforts to come out of his room faile4. Later whh 

• 

	

	he came out of his room, the agitationist staff and the DPS were already gone. He heard from 

people letting that the tyres of the inspection vehicle were punctured. Regarding the happenings 

A. in the chamber of the l)PS, he could not get any information as nobody was willing to tdl,and he 

only lli that there was some unpleasant happenings. 



(i3) 
.1 
Hi Questions were also asked from Shri S.C. Deb Barma, DSP and from his replies, 

it is understood that lie rarely goes to his DPS during office hours lie visits 
her only as and when 

she calls him that is about once in a day. FTc knew about the charge sheet against Shri Kanti Deb 
Barma when lie was told by the T)PS. He also could not identify what was exactly said when he 
heard loud voices in the corridor. During the whole duration of the agitation say about three 
hours and a half, Shri S.C. Deb Barrma, DSP had not intervene at all with the agitaflg staff1101 

members on behalf of the DPS. As an immediate suborditiate to the DPS, he should have 
interfered to he of help to the i)PS and put sense to the agitating saffwhicli he did not do. His 

statement is enclosed as Annexure-1 I. 

(3) 

On 5-8-2002, lie attended the office at 1030 hours. He found his members (uiioP) 
sitting in the verandah (corridor) and he came to know that some union leaders of FNPO and 

number of the members of the staff 
NFPE had gone to the chamber of the DPS to meet her. The  
increased in the corridor and they were willing to know the outcome of the discussion between 
DPS and the union leaders. Aller an hour, as there was no electricity in the office, he went out to 
get fresh air and went down to the ground floor of the HPO and was sitting and discussing with 
the APM(SB). At about 1 PM, lie was told by some Group-D official that he was called by the 
DPS. He found DPS madam sitting in the Customer Care Centre room with Postmaster, Agartala 
HO and the l)PS asked him to unlock the telephone of Customer Care Centre. After he did so, he 
tell the room and went back to APM(SB) in the ground floor ofT-TO. (l)PS office is also located 
in the building of Agartala 110). He was again called by the DPS and DPS told him to drop the 
charge sheets against Sliri Kant.i Deb Barma and Shri Mrinal Kanti Das. He collected the 
respective file numbers from PA of the staff branch. As dictated by the Postmaster, Agartala HO, 
lie typed out the memo tbr dropping the charge sheets from the computer. The DPS signed those 
memo of dropping the charge sheets. Shri Tapas Nath made photo copies and despatched them. 
After signing the memo, the l)PS left the office. 

Further questions were asked from Shri Tapas Nath. On being asked whether he 
heard any slogans or shouting in or outside the chamber of DPS, he denied, there was 110 slogan 

shouting as long as he was in the oflice. His idea regarding the circumstances leading to the 
dropping of the charge sheets by the DPS, was that she did it in consultation with the Chief 
PMG, Shillong. Regarding physical touch or manhandling of the DPS when she was trying 10 go 
out of the office, lie said, he had not seen or heard anything. 

SI' riTapas Nath being officiating C.I., working in the Divisional office was  

supposed to know all that happened during the period of agitation on 5-8-02. 1-lowever, it appears 
that he had not given the fill truth of what lie had seen due to fear of the staff union. His 
statement is enclosed as Anncxurc-1 11. 

(4)Statement olShri 

When l)PS ailended the office on 5-8-02, he switched on the electricity for her 

rooni. in the meantime, lie lund NFPE and FNPO union leaders along with mapy others 
approaching to the chamber of l)PS. Some of these people entered into the DPS chamber and 
many others were waiting in the corridor. He was told by somebody that they came tQ get the 
charge sheets issued to Shri Kanti Deb Barma and other official withdrawn. In the corridor, they 
started shouting slogans. The persons who went to the chamber of DPS were coming out and 
getting in frequently. After an hour and a half, the meeting with the DPS was still continuing, lie 
went out and when lie came back to him room. he found the situation intensified and there was 
shouting in front of the chamber of DPS. He could not enter his room again. After a_few 

4 
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/ 
J. moments he heard the crowd tiddnly cried out "i-told her, don't let her go". I-Ic tried to go 

nearer but failed. AlTer sonic time he was called by the DPS and he went inside the Cust9mer 
Care Centre room and he was asked to bring the file from where the charge sheets were issued to 
Shri Kanli Dch Barma. He fetched the file from the DPS room and gave it to Sun Taps Nath, 
the C.I. The Ci., and the Postmaster, Agartala HO then dictated him and he typed memos for the 
withdrawal of charge sheets of Shri Kanti Deb Barma and other officjal. Shri T.K. Nath brought 
the print out to the I)PS and the DPS signed them. The DPS leT the office around 2 PM. 

Further questions were asked from Shri Jayanta Bhattachaniee. Tie identified that 
some persons who were going out and going in were Shri Janardhan Dchnath, Vice President, 
NFPE, Shri liaru Das Gupta, Secretary, NFPE, Shri S.C. Bhattachailee and Shri MnitYunioY 
Shome. Some of them were leaders of staff union but all of them took leading part in the 
agitation. lie stated that the DPS was in her own chamber, then she went to Customer Care 
Centre room. lie had no idea why the DPS was in the Customer Care Centre rooñi, but lie 
believed that I)PS felt sulThcation in her own room due to power cut and she wanted to go to 
another room. In the later pan, of the agitation, he was not in his room which is adjacent to DPS 
room as he went out to the toilet. When. he came back, the corridor was full of agitatioiist staff 
and he could not enter his rooni again. He did not see whether the agitatonist physically touched 
or manhandled the DPS but he said the agitationist obstructed the corridor and the DPS was not 
allowed to go out. Regarding whether he has seen Shri Sjit ChoudhurY, EI)SV during the 
agitation whom the DPS Agartala reported to have blocked her way, he said Shri Sujit 
Choudhury was present and he has seen him. His statement is enclosed as Annexure-T,V. 

(5) 	S,e!iic.nLQLS1ri Prad 

On 5 August 2002, he went to the chamber of the DPS with oilier staff and 
requested the DPS to re-consider the case of two charge sheets sympathetically. DPS discussed 
the matter with Circle 0111cc. Shillong in their presence over phone. Thereafter the room of the 
DJS became (lark and hot because of the power cut, conversation was going on with the 
delegates. Then lie went out of the room to take tea with Shri Partho Chakraborty in the ground 

floor and resumed his duly. After a long time, he went to the DPS office and found that both the 
charge sheets have been dropped. 

On being asked whether the DPS was abused with ugly languages and threatened 
with dire consequences unless the charge sheets were withdrawn, Shri Pradip Bhattacharjee had 
not heard anything like this,. Whether the D1S was obstructed physically when she is going out 

of the ollice to 8V01(l any untoward incident, lie stated that no such thing occurred in his 
ding circumstances leading to the withdrawal of the presence. Nothing is known to him regar,  

charge sheets by the i)PS. 

I asked Shri l'radip Bhattachai:jee why his union FNPEU joined the agitatkn and 
his reply was that they formed a common front with the'NFPE in the issue of payment of Special 
Duty Allowance (SDA) already and as such they joined the agitation on that account, also the 
other ollicial charge sheeted under Tule-16 Shri Mrinal Kanti Das is a member of their union. 
lie appears to be a reasonable man and he aSStlre(l me the support of his union if the present DPS 
continues in ,Agartala. His statement is enclosed as Annexure-V. 
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On 5-8-2002, he along with 8 to 10 staff members attended the chamber of DPS 

and requested her to re-consider the cases of two charge sheeted officials on hummitáriafl 

ground. The 1)PS asked the delegation to give it in writing. He came out of the room as it was 

dark and had a CUP 
of tea with Shri Pradip ChakrabortY and then. he resumed his work. After 

some time, he again went up 10 DPS office and came to know that the DPS was sitting in the 

adjacent room. After a while, the DPS dropped the cases and left the office. On being asked 

further questions, 
he said he was not present at the time when DPS was trying to go out of the 

office to avoid any unpleasant incident. He has no idea as to how the DPS was taken to Customer 
Care Centre room, and whether the charge sheets were dropped under any compulsion. He also 
could not recollect his memory whether Shri Sujit Choudhury, EDSV, Secretariat Post Office 

was present or not during the agitation. 1-us statement is enclosed as Annexure-VI. 

 

His original statement is given in Bengali. English translation is prepared. 

He said there was 'Dharna' in their office on 5-8-2002. That day some ED staff 

caught him and took him in the back side and they told him the DPS kills their man and 
so they 

will not leave him also. After sonic time, he came to his vehicle and he saw the air of the tyres 
were taken out and the vehicle could not he driven. The DPS has gone by Speed Post vehicle. 

1-Ic 

reported the matter to the DSP Agartala who said he did not know anything and he may report 
the matter to tlìe DPS. He gave air to the tyres and kept the vehicle in the garage He. did not 
know the names of the Ef) stall who had taken him, he knows by their faces only. DPS was not 
abused in his presence. As he was in the ground floor, he has not seeti or could not say anything 

whether l)PS was obstructed or not. Ills stateiiieiit is enclosed as Annexure-Vil. 

No statement regarding this incident could be taken from Shri Janardhan Debnatb, 

Vice President, NFPE, Shri I laru Das Gupta Secretary, NFPE, Smti Ajita Dutta, PA Divisional 
office, Agartala and Mrs. Aniva i)utta, PA, Agartala HO. All of them refused to give ..their 

statements saying that they have been arrested in connection with the agitation and released on 

hail. and the lawyer advised them against giving any statement without his consent. I called and 
spoke to them one by one explaining to them that I came to enquire into this incident tinder the 
order of the Chief PMG and since it was a departmental inquiry, they should give correct 

statements without hesitation and any refusal to give statement will tantamount to undermining 
the depti. authority and lion co-operation against the inquiry officer and inquiry proceedings. 
They promised that they would consult their lawyer and let me know again.. But neither did they 
let me know nor came hack to me again. Therefore, the above mentioned four officials Shri 
Janardhan Dehnath, Shri Ilaru Das Gupta, Smti Ajita Dutta .& Smti Aniva Dutta did not 
cooperate in the enquiry process. All of them were the stall whom the DPS reported as taking 

leading part in the agitation. 

An El)SV of Secretariat Post Office whom the DPS named him as having blocked 

the door of her oflice while she was trying to go out is identified as Shri Sujit Choudhury. I also 
cafled liiiii and 'requested him to give his statement regarding the agitation, but he vhemently 

denied his presence in the 1)ivisional oflice Ofl the day of the agitation as he was working in the 

Secretariat Post Office and he had no business in the Divisional office. I-Iowever, Shri Jayanta 
13lia1tacliui:iee. l'A to 1)1'S has confirmed, his presence in the agitation and he had seen him that 

day in the Divisional office. His statenient was not taken because of his refusal. 

1' 



I' 	 jndings. of the ingujry 

On 5-8-02, the DPS attended the office at about 1000 hours and sat in her own 

office chamber. Within another 10 minUtes or so, the leaders of the staff unions both NFPE 
and 

FNPEU such as Shri Janardhan Debnath, President NFPE, Shri Haru Das Gupta, Sectetary 
NFPE, Shri Pradip l3hattacharjee. President, FNPEU, Shri Partho Chakraborty, Secretary, FNPO 
with some others entered the chamber of the DPS and requested her to drop Rule- 14 charge sheet 
against Shri Kinti Deb Barma, DPM Agartala HO and Rule- 16 charge sheet against Shri Mrinal 
Kanti Das, PA, Agartala 140. The DPS did not agree with their request, therefore, discussions 
and arguments were going on. In the mean time more and more staff of Divisional office and 
Agartala HO arrived at the DPS office and the corridor, the only passage for going in and out 
was filled with them and fully blocked. They started shouting slogans as confirmed by the 
statement of Shri Pranab Chakraborty, Postmaster, Agartala HO and Shri S.C. Deb Barma, Dy 
SPOs, who also confirmed there were shouts. The union leaders kept on pressing the DPS for 
withdrawal of the charge sheets without success. In the meantime, there was failure of electricity, 
the room of the DPS became dark, hot and suffocating. At about 1200 hours, the DPS Agartala 
spoke to me over phone and told me about the agitation and I suggested to her that the 'charge 
sheeted officials and the staff unions could make representations against the charge sheets to 
Circle Office which is also the prescribed procedure for redressal of staff grievance. DPS also 
asked me on phone to spoke to Shri Janardhan Debnath, President, NFPE who is the main leader 
of the agitatio'n. I spoke to him and suggested to. him that the charge sheeted officials or the 
union leaders could represent their grievances to Circle Office. As per the statement of Shri 
Jayanta Bhattacharjee, PA to DPS, Shri Janardhan Debnath, Shri Flaru Das Gupta, Shri S.C. 
l3hattacharlee and Shri Mrityunjoy Shome appeared to be in the fore front organising this 
agitation. As the room of the DPS was dark, hot and suffocating due to power cut and due to 
immense physical and mental pressure from the agitating staff, the DPS tried to go out of her 
room but the door was blocked physically by the staff whom the DPS named them in her report 

as Sun Flaru Das Gupta and EDSV of Secretariat SO who is the leader of ED Agents and who is 
identified as Shni Sujit Choudhury. She was then physically caught by the arm by the two ladies 
Smti Aniva Dutta and Smti Ajita Dutta and took her to the adjacent room of Customer Care 
Centre. Shri Jayanta Bhattacharjce, PA to DPS has said in his statement that he heard voices 
shouting "ibid her, don't let her go". This can be the voices of the male member asking the lady 
staff to hold the DPS and not let her go. At the instance of their male members, the two ladies 
Smti Ajita Dutta and Smti Aniva Dutta as also claimed by the DPS report, caught the DPS by the 
arm and took her inside the Customer Care Centre room. As Shni Jayanta Bhattacharjee hetrd the 
voices saying "Hold her, don't let her go", the DPS must have been physically touched and 
manhandled by the above mentioned two lady staff. The male members of the union would have 
definitely requested the lady staff to manhandle the DPS if they found it necessary to do such a 
thing as the DPS is a lady officer and physically touching and manhandling by anybody other 
than the lady staff would have been a highly objectionable manner. Even though they may not 
have personal ill feeling against the DPS, the two ladies would definitely obey the request of 
their male members since they were all agitating for the same purpose. 

When the DPS was already in the Customer Care Centre room, she called for 
Pranab Chakraborty, Postmaster, Agarala HO for advice and consultation. The Postmaster 
accordingly went to the DPS and remained with her for about one hour and during this time Shri 
Janardhan Debnath came several times demanding dropping of the charge sheets and he also 
asked Shni Pranab Chakraborty to persuade the DPS to drop the charge sheets. Here also, the 
door was blocked by the lady staff of the Agartala 110 and Divisional office. These 
developments are corroborated by the statement of Shni Pranab Chakraborty, Postmaster, 
Agartala HO. At long last because of repeated shouting and threat, the OPS finally decided to 
ctç the charge sheets against Shri Kanti Deb Barma and Shni Mrinal Kanti Das. As per her 
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41  
report, she also spoke to the Chief PM In-charge who advised her to do anything for her owt 
safety. Memos for dropping the charge sheets were then prepared, signed by the DPS and issud 
After dropping the charge sheets, all the agitating staff left the scene and the DPS also left fot 

her 

residence. On getting down to the ground floor where her vehicle stood, she found all the tyreg of 

the vehicle deflated as stated in the statement of Shri Sambhu Rakhit driver 
th DPS, Shhad 

gone to her residence in the Speed Post vehicle. 

The DPS Agartala reported the incident of this agitation to the Chief PMG, 1P 
Circle and Member (P) of Postal Directorate. On the basis of the letter of the Member 

(P) atà 

9-8-2002 the menlo of this office No. RuIe-14/K.Deb BarmaJ2002 dated 12-8-2002 
andNo 

Rule-I 6/M.K.DaS/2002 dated I 2r8-2002 were issued canceling DPS Agartala inetilo No 
SB/AAR/02 dated 5-8-2002 dropping Rule- 14 charge sheet against Shri Kanti Deb l3arma 

and 

No. 13-455 dated 5-8-2002 dropping Rul-1 6 charge sheet against Shri Mrinal Kanti 
pa PA; 

Agartala HO and thereby making Rule-14 charge sheet against Shri Kanti Deb Barma and Rtile
4  

16 charge heet against Shri Mrinal Kanti Das stand. The DPS Agartala has also reported this 
incident to (he Chief Secretary, Govt. of Tripura, Agartala. I met the Special. SecretarY for Home 
of the State govt., and he told me that the copy of the DPS report was marked to the D.G1 PoIic 
The D.G., Police must have been taking action which leads to the arrest of Shri jariardhan 
Debnath, Shri Flaru Das Gupta, Smti Ajita Dutta and Smti Aniva Dutta. They were however 

released On! hail. 

In course of my enquiry and while taking the above statements of the staffalid 
talking to them, it seems to me that most of them have not given correct statenehts excepShri 
Pranab Chakraborty, Postmaster, Agartala 1-10. Shri S.C. Deb Barma, DSP disc!ain*d 
knowledge of agitation and he only said he heard shouts and he believed discussion be{Weétl 

the 

union leadrs and the DPS were going on in the chamber of the DPS. As .immediat subotdhiate. 
of the 1)PS, lie was also to intervene during the agitation and try tp help the DPS in settlitigthe 
issue. I thjnk lie has fiiilcd in his duty as DSP particularly in this agitation issue. Shri IPradip 

BhattachaIee, Shri Partho Chakraborty and Shri Tapas Nath denied occurrence of an'-t1tirt1!Y 
behaviour like shouting slogans, using abuse languages etc. Nobody claimed to have any 
knowledge about the physical touch and manhandling of the DPS by any staff. I, therefore, 
presume that all the members of the staff unions have agreed not to disclose the real truth While 

giving their statements.. 

What can be gathered from the statements of Shri Pranab Chakrabotty, 
Postmaster, Agartala 110 and Shri Jayanta Bhattacharjee, PA to DPS is that DPS was subjected 
to tremendous menial pressure by the agitationist and she was also manhandled by the lady staff 
when she was trying to get out of her room and put her inside Customer Care Cehtre room. 
l)uring the period of agitation lbr about 3 hours, when she was confined to her room arid then to 
Customer Care Centre room, she suffered great physical and mental strains. All a!6ne she was 
facing the angry staff and in order to avert the situation, she had no alternative except to drop the 
charge sheets as demanded by the agitating staft A responsible officer like DPS would not 
simply drop (lie charge sheets issued after careful consideration unless she was subjected to 

immense mental and physical pressure. 



V ..  1 
ConcLusion 

As stated in the foregoings, I conclude this enquiry report by agreeing that the 

DPS Agartala was subjected to extreme mental agony by the agitating staff on 5-8-2002 and due 

to that shc dropped the charge sheets issued against Shri Kanti Deb Barma and Shri Mrinal Kanti 
Das under duress threat and compulsion from the staff union. For years together, Agartala Postal 
Division has a dubious distinction of being the only Postal Division out of seven Postal DIvisktis 
of North East Circle where the staff unions are fár more militant and aggressive against the 
administration. We have seen during the incumbency of earlier DPS like Shri Bhagat and Shri 
Ram I3harosa frequent demonstrations, slogan shoutings and gheraoes were the order of the day. 
Nowhere in oilier l'ostal Divisions were the DPS being gheraoed except in Agartala. We have 
seen that any change in the administrative and operational matters introduced by the DPS Were 
always obstructed and negated by the staff union if that goes against their vested int&est. Staff 
unions try to dominate and control the administration rather than being controlled arid dominated 
by the aministratiOfl. Any rotational and tenure transfer will invite endless complaints and 
arguments. In fact, the present DI'S Smti Trishaijit Sethi has brought a lot of developrilents in 

hilately. She is also able to 
business activities, mail management, building maintenance and in p  
reduce to a great extent huge arrears in SB posting of Agartala and i.K. Pur HOs and also 

in 

ledger agreements of SI3CO of both the FlOs. It seems the staff unions see chang. and 
improvemeilis she has affected as infringement on their interest. Agitations which we do not 
have in other postal divisions of the North East happen incessantly in Agartala division. The 
staff unions there are far worse, very militant and much more aggressive than their counterparts 
of other divisions. Charge sheeting an official even though on the verge of his retirement cannot 
be tot ally avoided if the offence committed by him warrants such an action and if the action of 
the 1)1'S Agartala in issuing Rule-14 charge sheet against Shri Kanti Deb Barma is found highly 
unjustified by the official concerned and the staff unions, they could have resorted to nOrmal 
prescribed channel by making a representation to next higher authority or by going to CAT, or 
law courts. Instead of doing that the staff unions of Agartala directly launched the agitation by 
ghcraoing the DPS for about three hours and subjected her to tremendous physical and thental 
pressure which I feel is totally unjustified. In order to ensure effective administration in Agattala 
division in tiiure it is felt necessary to take suitable and deterrent disciplinary action againt the 
union leaders and stall who were playing the leading part in this agitation. 

Inquiry Officer and 
. 	 Director of Postal Services (14Q) 

.7 	 N.E. Circle Shiflong. 
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• TRANSFERS AND POSTINGS 

Gn.iuL RuLEs. 	 . 	. 
The following general rules apply equally to officers of all the 

creflt branches unlessit is otherwise expressly, specified a applicable 
pàrticular branch or to a particular class of Government servants. 

'kther rules regarding "Transfer of office" are given.in the Posts and 
!legrjzps ..FinanCial Handbook, Volume I. ...................... 

	

PowEits. 	. 	. 

The powers of the Director-General, the Head of a Circle and •. 
bórdinate authorities to sanction transfers and postings of a member 
the Department are laid down in the Schedule of administrative 

wers in the Posts and Telegraphs Manual, Volume Ill. 

All transfers, changes of headquarters and special duties of 
Lzetted officers should be communicated to the Director-General and 
the Audit office as laid down in the Posts and Telegraphs Financial 

lzndbook, yolume I.  

CONDITIONS OF. TRANSFERS.  

3f1The rules regarding transfers of officials otherwise, than for 	'.. 

a public convenience will be found in Part VII of the Administrative 
istructions issued by the Governor-General in council and published 	' 

Apendik t  No.' 3 to the Posts hn1 Telegraphs 'Coñipiliiiion of the 
rshdameal and Supplementary Rules.  

• 	 . 	 ..• 	 '-  

; 37.. CAll officials of the Department are liable to .  be transferred, *0 . 
y part of India unless it is expressly ordered otherwise for any patti-

ilar class'or 'classes of officials Transfers should not, however be 
dered èxdètwhen advisable in theinterests f the' 1public èicé. 	.; 
ostmen village ,postmen and Class IV ser ants slould :not, except for 
ry spccialtEeasons be transferred from one district to another .All 

ansfers nust, be subject to the cbnditions laid down in FundamentaJ 	, 
ules 15 ánd 22 	 4 	 7 	4 	t. 'I 	

'.3l 

iembrgenass creases of FpronotIon this resin 	linatu}4fl'/ 

h operaTe. 	- 	 .................. 	' .....' - i 
- 	a •i 	 r., q ' 

	

-38 rransfer at one s own request. 	 .. 	
i 

t 	4 6.1   
(1) Transfers of officials when desired for their 1  own conveni 

ice should 1à be discouraged if they can be made without injury to 
ie'rights of others. However, as a general rule, an official should not 

- 36 D..j;lro 	 :, 	 • •..  


